HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /'Z)_'bg Dated: O\\ 0\\\%\fq‘

It is hereby notified that vide High Court Order dated 9.12.2018

Mr. Aadil Hassan Malik
S/O Ghulam Hassan Malik
R/O Soibugh, Bonpora, Budgam

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-672/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

. 1"/ K

(Mohammad Yasin Beigh) R\le 4>
Joint Registrar (Admn.)

No: MY~ %\f/rjaated 0\\0\\ Yo\ X

?L:A

Copy forwarded to the. e

1. Principal District & Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Budgam.

5—"In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.

6. Mr. Aadil Hassan Malik, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /D-E)(-I Dated: QX\‘G\\%\Q

\ 1
It is hereby notified that vide High Court Order dated 2.12.2018

Mr. Akshay Gandotra
S/O Ajay K. Gandotra ,
R/O 216, Sector-1, Lane-2, Adarsh Enclave Ext. Trikuta Nagar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK~673/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollmgnt as
an Advocate is ordered there before.

O

— -
(Mohammad Yasin Beigh)
\ Joint Registrar (Admn.)

M@ 2=
R N

No: Q@B/?r'lt{l/Z/Dated: 0\

\
Copy forwarded to the: By
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Akshay Gandotra, Advocate
...... for information and necessary action.

S 1\
Joint Registrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: L‘L"DQ Dated: OSSOS‘bSS\

It is hereby notified that vide High Court Order dated 2912.2018

Mr. Arif Mohd Paray
S/O Nazir Ahmad Paray
R/O Archanderhame Magam, Pattan, Baramulla

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILLB Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-674/2018 in the roll of Advocate maintained by this Registry.

The -renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. '
f v
M/;g

(Mohammad Yasin Beigh)
\ Joint Registrar (Admn.)

No: L\ 9 qg\u'%"\JLYDated: o\ ‘}ol

f \\v—,\
Copy forwarded to the: ' 31} 1
T. Principal District & Sessions Judge, Baramulla. : ‘
2. Secretary, Bar Council of india, New Delhi.
3. . Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President District Bar Association, Baramulla.

5 in-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Arif Mohd Paray, Advocate

...... for information and necessary action. .
Joint Registrar (Admn.)
,,:\.i:“!&w
2\ wr



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \‘D__"’;"\ Dated: O\ \\ o\ k'}o\q\

It is hereby notified that vide High Court Order dated ™.5.12.2018

Ms. Aasia Yousuf
D/O Mohd Yousuf Koka
R/O Herpora, near Masjid, Sherif, Bugam, Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-675/2018 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /

1K

—\
(MohammatYasin Beigh)z
Joint Registrar (Admn.)

No: L\%‘T’Jg"r‘y/bﬂDated: @\ o\‘}o\"l <X

"LNV,S«;

Copy forwarded to the: *"‘i:x_,
1. Principal District & Sessions Judge, Kulgam. Wi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. '
4, President District Bar Association, Kulgam.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Aasia Yousuf, Advocate

...... for information and necessary action.
Joint Registrar (Admn.) |~ >
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

, B plc N} \ ‘
No: - Dated: O\ ]OX \%\Q&\

It is hereby notified that vide High Court Order dated 9.12.2018

Mr. Arshad Ahmad
S/O Ali Mohd
R/O Chambi Trar, Simbal, Koteranka, Rajouri

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-676/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ' /g
| . V / /\7/\

- LT A
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: L‘ 19 44 /Lﬂ)ated: 6 0\ %}

JASN

Copy forwarded to the: .

1. Principal District & Sessions Judge, Rajouri. "\”’/

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Rajouri.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Arshad Ahmad, Advocate

...... for information and necessary action. .

- l
Joint Registrarl(Admn.)’M/D’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL——JI

| ENROLLMENT

NOTIFICATION

\i%j Dated: O\ )0\ ) ol 9

It is hereby notified that vide High Court Order dated 24.12.2018

Mr. Azaz Ahmed
S/O Tooﬁq'Ahmed
R/O Habib Nagar, P/O Samote, Surankote, Poonch

s

has been admitted and enrolied as an Advocate on the rclls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-677/2018 in the roil of Advocate maintained by this Registry.

The renewal/extension of provisional |i¢encelenrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
(Mohamn&ﬂ% Belgh)g‘/l)"

Joint Reglstrar (Admn.)

No: M AT SS/;p Dated: O\lc\ %\9 =

A

Copy forwarded to the: /2‘”\?‘1

1. Principal District & Sessions Judge, Poonch.

2. Secretary, Bar Council of india, New Delhi. o

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Poonch. '

5 In-charge N.I.C. High Court of J&K Jammu for uploading on Lhe
website.

6. Mr. Azaz Ahmed, Advocate

...... for information and necessary action. /
A\ =K

f.-—,. . . }\ /\.)/
Joint Regus;gar (Admn.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \D\\a Dated: C)\X‘o\\‘%\q\

It is hereby notified that vide High Court Order dated 39.12.2018

Mr. Ajay Sharma
S/O Kulbhushan Sharma
R/O Manwah, Bhaderwah, Doda

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-678/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
: &m’/ Kis )/\Z
(mham asin Beigh)

Joint Regustra)Admn
No: L(qﬂ?é -6\ /L A Dated: o\\ u\\% = ) L
‘ | p,
Copy forwarded to the: *:;’”’B‘”..
1. Principal District & Sessions Judge, Bhaderwah. ;7\\‘%'",‘ '
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Bhaderwah
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Ajay Sharma, Advocate
...... for information and necnssaly action.
// —
Jomt Reg"e‘tr/alr (Admn )’3
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W'



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
% % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

o \2M\_ pates: )| ol |no1q

It is hereby notified that vide High Court Order dated 25.12.2018

Mr. Anoop Singh

S/O Kulbir Singh . A

R/O Village Loudhva, P/O Khaned, P/S Basantgarh (Ramnagar),
Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-679/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before. .
—~ \/\ )’/\

(Mohammad Yasin Beigh) S
Joint Registrar (Admn.)

No: 1449 {D~€9 Dated: a\\o\‘%\% =

AN
Copy forwarded to the: 2,-\\\\/
1. Principal District & Sessions Judge, Udhmapur.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4 President District Bar Association, Udhampur.
5. In-charge N.I.C. High Court of J&K Jammu for uploadlng on the
website.
6. Mr. Anoop Singh, Advocate
...... for information and necessary action.

A

Jomt Reg r (Admn ) ’3\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \')_\/\Q_ Dated: (‘)\\@\X‘%\ A

It is hereby notified that vide High Court Order dated 2.9 .12.2018

Mr. Amit Khajuria
S/O Rajinder Khajuria _
R/O H.No.151, W.No.6, Bant Brahmana near Dogra Law College, Samba

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-680/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.
Mg

- )/
(Mohammad-Yasin Beigh)ﬁ\/\
Joint Registrar (Admn.)

No: A4 é@ﬂ%/zﬁ)ated: e\\ o tl‘ o\

Copy forwarded to the: .
{. Principal District & Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Samba.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Amit Khajuria, Advocate
...... for information and necessary action.

Joint Registrar (Admn.) J\~ 1>
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /D—L/'b Dated: OZZA‘%ZQ%)Q

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Abhay Raina
S/O Ashok Kumar Raina
R/O Village Sui P.O Police Line, Tehsil & Distt. Udhampur

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-681/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: L\“'\Cﬂ‘(-~“7‘3/L-}*Dated: oi’o\\%\% %lﬂr

-

Copy forwarded to the:
1. Principal District & Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President District Bar Association, Udhampur.

4,
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Abhay Raina, Advocate
...... for information and necessary action.

./-// D/

Jomt Regls rar (Admn )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /)C(g{ Dated: O (/2]

It is hereby notified that vide High Court Order dated 5.9.12.2018

Mr. Aryavir Singh

S/0 Joginder Singh

R/O Jandrah, Dansal, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-682/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

~— " Q‘ /‘)/
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: 4998 o 45’54-'/7Dated: & /gl/rm\Qxk >

AN
Copy forwarded to the: —*"’gﬁ
1. Principal District & Sessions Judge, Jammu. ’5\\ e
2, Secretary; Bar Council of India, New Delhi.
3. Manager,'Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Aryavir Singh, Advocate
...... for information and necessary action.
JJ/
7. ANV
Joint Reglstrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l)—t(\ " Dated: _ &\ “G\ \’Dm\‘t\\

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Ashok Kumar
S/O Hem Raj
R/O Sarsoo P/O Kandal, Ram Nagar, Distt. Udhampur

r's

has been admitted and enrolied as an Advdcate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-683/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

] N
~— - :
(Mohamm asin Beigh) 3
Joint Registrar (Admn.)

No: Llﬁ@d—”“?l/bﬂ Dated: __ B\ )A‘\%Fﬂ‘ =2

"

&

A""’!}_,
Copy forwarded to the: ’Z;“nv/‘

1. Principal District & Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press,.Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Udhmapur

5 In-charge N.I.C. High Cournt of J&K Jammu for uploading on the
website.

6. Mr. Ashok Kumar, Advocate

...... for information and necessary action.

Joint Reg F(Admn.) Q f")/”g
=
L%b\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \')——\\L\v Dated: O\ \\o\\l%\q\

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Amandeep Singh
S/O Avtar Singh _
R/O H.No0.4599, Karam Niwas, Rani talab, Digiana Road, Jammu

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-684/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

Ak

1
(Mohamm asin Beigh)‘b\/\y
Joint Registrar (Admn.)

No: L(CHC))—’Q?/H@ated: @\\’ m\‘\\%\q‘\ e ‘

\

'S

Copy forwarded to the: ”‘;,7/:‘\%?:,
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court Jammu
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Amandeep Singh , Advocate
...... for information and necessary action.

- \/-/\
J%?nt Registrar (Admn.) 1\
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-

1\ \\\/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ™

(Exercising powers of Bar Council under Section S8 of the Advocates Act 1961)
* %k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ﬁ_\\‘f\\ Dated: _ &\ \\ 0\\‘ %\‘QT
It is hereby notified that vide High Court Order dated 2.49.12.2018
Ms. Ankita
D/O Dayal Singh

R/O Village Chak Sajjan, Tehsil & Distt. Kathua

A/P PWD Colony, W.No.1, Kathua, Govt. Quarter Type-1, No.1, Kathua
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—685/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
(Mohamw Beigh) S\~ | \

Joint Registrar (Admn.)

No: Lf‘???&"fma;/{t[?ﬁted; Q\dvo\\‘%xq\\ q%

¢}
Copy forwarded to the: a2

1. Principal District & Sessions Judge, Kathua. K\
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcation in the next issue of

Government Gazette.
4, President District Bar Association, Kathua.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Ankita, Advocate
...... for information and necessary action.

Joint Rean )N\ A )//‘ g

/\ﬁ



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

\,’1\’\\%\ Dated: 6\ \&s\ \\(\m\\q\

It is hereby notified that vide High Court Order dated 2.%.12.2018

Mr. Avinash Mahajan
S/0O Vijay Kumar Gupta
R/O Near Higher Secondary School (Govt.) Garhi, Udhampur

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-686/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

— -
(Mohammkad"f{nB’eigh) > t
Joint Reglstrar (Admn.)

No: S @ 00%—%/&‘” Dated: \ \l\%\‘-‘ﬁ

Copy forwarded to the:

1. Principal District & Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4,  President District Bar Association, Udhampur.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Avinash Mahajan, Advocate

...... for information and necessary action.

A\-" \

'V\\\\/

Joint Regi tta{(‘Admn.)Q\
: ~\/\\/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: '\“)__\\\q‘ Dated: __O\ \\@\ ‘\ '\/D\q\
It is hereby notified that vide High Court Order dated 2.12.2018

Mr. Ashish Kumar
S/O0 Ajit Kumar
R/O Chak Sona Noopa, Janglote Morh, Kalibari, Kathua

e

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-687/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,
—
~— )" -—
(Mohammgd’@‘ Beigh) 8 13- ’K

Joint Registrar (Admn.)

No: é\éﬂld’~ lg/&ﬂf)ated: 0\\£ \\‘%\Q\\ %\

h\l‘“"”)

Copy forwarded to the: ”b\\\‘v

1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Ashish Kumar, Advocate
...... for information and necessary action.

[y

—
- k/‘ \/—%D’-(
Joint Registrar (Admn.)

SN

“”/;,\\\v



b
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \")_’SQ Dated: s\ ! ol \QQ \q

ft is hereby notified that vide High Court Order dated 29.12.2018

Mr. Aman Paul Singh
S$/0 Rajinder Singh
R/O H.No.689, Ashok Nagar, Satwari, Jammu

e

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—688/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /K
' — ,\)/
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: S el =21 | .£_Dated: ox\@ﬂ%\ == }\

A, “::L_
Copy forwarded to the: Tl
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President J&K High Court Bar Association, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Aman Paul Singh, Advocate
...... for information and necessary action.

Joint Regwn) Q\/\y \Z

@‘//” \,,:1%

\\v



Yo
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ['l-i“ Dated: & \\‘ Q\‘\\‘}“\‘Q,\

It is hereby notified that vide High Court Order dated 2-9.12.2018

Mr. Abhinav Singh Sambyal
S/O Surendra Singh
R/O netar Kothian, Barnai, Jammu

has };een admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-689/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /
= \A y’\g

(Mohamma asin Belgh)
Joint Registrar (Admn.)

No: _Tx oxm\QWT/L@atedi OL\IO\\%\C\ C;V1

4
Copy forwarded to the:
1. Principal District & Sessions Judge, Jammu. ’P/\\ '
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Abhinav Singh Sambyal, Advocate
...... for information and necessary action.

2%

Joint Regrstfar (Admn.) ’3\4)/

_://
e

Jd
;{?’\/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ \D o Dated: __ O\ X‘O\ \ %\T%\

It is hereby notified that vide High Court Order dated 29 .12.2018

Mr. Aditya Raina
S/O Raj Kumar
R/O Badyal brahmna, Ram Nagar Basti, R.S. Pura, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate ffom concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-690/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. / g
- ' /\
o 6\/\ g

(Mohamm asin Beigh)
Joint Registrar (Admn.)

No:S‘c*Nl—%«‘IB/Lﬁr,Dated: OXE\'\\%\Q\ é(!

A
Copy forwarded to the: __,.::7-\"\"'
1. Principal District & Sessions Judge, Jammu. 77\\\ L
2. Secretary, Bar Council of India, New Dethi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court Jammu.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website. :

6. Mr. Aditya Raina, Advocate

...... for information and necessary action. /
- \_ = 6\’.‘)’/‘8

-
Joint Registrar {Admn.)

2oy

1~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
*® % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | DS Dated: 0///0///’)3/‘/:7

It is hereby notified that vide High Court Order dated 24.12.2018

Mr. Anil Singh
S/O Parbhakar Singh
R/O Kot near Panchyat Ghar, Tehsil Bhalwal, Distt.Jammu

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-691/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

=g

(Mohammad Yasin Beigh))} \ AV
Joint Registrar (Admn.)

o: (4034 %7//)2>ated A//zﬁ/ '7/7‘:76%]

«\w,}y
Copy forwarded to the:
1. Principal District & Sessions Judge, Jammu. 77\\“’
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5

In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Anil Singh, Advocate
...... for information and necessary action.

Joint \Mﬂ/‘ ,///‘g/
oint RegistrargAdmn.) o} -\ » e

S



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU >

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \\’\—gk\r Dated: @\ \\o\l\‘\,é\\q\

It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Alisha Sharma
D/O Arun Kumar
R/o Hiran Nagar, Pheru Chack Kathua

a

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-692/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

="
- - ‘/\)’/\K

(Mohammad Yasin Beigh)3

‘ Joint Registrar (Aqmn.)
No: gﬁog"”‘[%/’ Dated: ég&&gﬂ!h}g l\

Copy forwarded to the: "%ﬁ
1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Alisha Sharma, Advocate

...... for information and necessary action. /
= A&

Joint Reglstra!rf(Admn.)

A

" -
e\ "L



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: _ \nS¢ Dated: Q\\Q’\ \‘%\%\

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Ashutosh Sharma
S/0O Pitamber Swami 4
R/O Ward No.9 Parliawan near Satya Narayan Mandir Kathua

~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—693/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

~—
(Mohammad Yasin Belgh)

Joint Registrar (Admn.)

No: g\f’@‘("—&“//&/ Dated: C)\) 0\\%\QL =

/ S ‘L/L-Ag
Copy forwarded to the: -

1. Principal District & Sessions Judge, Kathua. Y\

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Ashutosh Sharma, Advocate
...... for information and necessary action. '

v

b J/“/ \&

“/X

AR 1

Joint Registrar XAdmn.) AN



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: f)@& Dated: Q[[ot[fh;lﬂ

It is hereby notified that vide High Court Order dated 2%.12.2018

Mr. Aniruddh Sharma
S/0O Rajueesh Chander Sharma
R/O H.No.1/111 Vikas Nagar Sarwal Jammu
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-694/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroiiment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

e 'y/\g
- Q\"
(Mohammad Yasin Beigh)
/ J Joint Registr}r(Admn.)

No: fM,‘pr‘S‘% L7/Dated: 8, ’//j y%!q< =" L

Copy forwarded to the: / \w’%’

1. Principal District & Sessions Judge, Jammu. M

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
0. Mr. Aniruddh Sharma , Advocate
...... for information and necessary action.

ﬁnt RL@(«({K‘dmn.) Q|- y"&
2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU oA

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \'),-Sl Dated: 0\&6\\\%\9\\

It is hereby notified that vide High Court Order dated 2.9.12.2018

Mr. Barinder Kumar
S/O Bahadur Chand
R/O Village Bachyal, P.O Paryal, Tehsil Marh, Distt. Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—695/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

(Mohamma Yasin Beigh)
Joint Registrar (Admn.)

No: S 00896 /gﬂated: A \10 ’\%\W]

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. q,z\\\n/
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, Bar Association, J&K High Court, Jammu.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Barinder Kumar, Advocate
...... for information and necessary action.

. =k
Joint Rden.) A\
=

Ity
7 \\ \Le
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_\™. 58§ Dated: ¢\ X\a\ \lf‘x—s\ A
It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Bhavna Sharma

D/O Surjeet Kumar

R/O Bhajwal Post Office Banpura Tehsil Sunderbani Rajouri
A/PGovt Qtr No.144, Poonch House Talab Tillo Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-696/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /4
b G \’\'},

- S
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: Sn*vé‘fré‘ZZLf Datefi: Qk\Y (‘rj\\’}ﬁ\q\ J/«/L;}/A{

Copy forwarded to the: ":.ﬂ\h/
Principal District & Sessions Judge, Rajouri/dJammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President District Bar Association, Rajouri/ldammu.
In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Bhavna Sharma, Advocate
...... for information and necessary action.

Joint Registrar (Admn.) | ~1 > g
;y/ \‘*’:Q\

s

e

@ =

a &
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \lg‘\’ Dated: O\‘o\\%y’q‘

\ {

It is hereby notified that vide High Court Order dated ) %.12.2018

Mr. Bharath Sharma
S/0 Rakesh Kumar Sharma
R/O 42-B/D, green Belt Gandhi Nagar, Jammu

A

has been admitted and enrolled as an Advocaté on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-697/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
%f\g

/-7 i - [
(Mohamm asin Beigh)
Joint Registrar (Admn.)

No: Lo @»S\‘ ated: 0\ \/o\) Do\ e

\

LY

Copy forwarded to the: /:\jbx

1. Principal District & Sessions Judge, Jammu. AN

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.1.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Bharath Sharma, Advocate
...... for information and necessary action.

| =T
Jg;:mt Registrar (Admn.)g\

>,

AR



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

\"\,g(o Dated: 05“3\5}%33%

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Chander Dev Manhas
S/0 Sher Singh
R/OH.No.537, Nasib Nagar, Janipur, North, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—698/2018 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroiiment as

an Advocate is ordered there before. /
Dy

\f
(Mohamma Yasin Belgh)

Joint Registrar (Admn.)

No: § e €-P )Lf Dated: )U a\\ >\ ‘%1 =X \
e

Copy forwarded to the: /:3
1. Principal District & Sessions Judge, Jammu ’?\‘\V
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President J&K High Court, Bar Association, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Chander Dev Manhas, Advocate

...... for information and necessary action.
\/-//;
/‘

Jomt Reglstrar (Admn. )
L,

1\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: _\D_ (. \ Dated: @\\[O\J“B@AQ\

It is hereby notified that vide High Court Order dated 2<.12.2018

Mr. Dharamvir Khajuria
S/O Mukand Lal Khajuria
R/O Lower Gadi Garh, Jammu

rs

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-699/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohz;lmma asin Beigh) a)\ >
Joint Registrar (Admn.)
\ }&l }

No: Suo Qﬁ:@?/g_.,aated: &1 BN %/‘;_\_j;
=1 ] \ —

Copy forwarded to the: "’:\\\v

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Dharamvir Khajuria, Advocate

...... for information and necessary action.

ﬁ\t R%ﬂdmn.) o\t ),'1 K

’7\\\1,.-
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ \™> (o Dated: [ /o) /Oy o) S{

It is hereby notified that vide High Court Order dated 2.9.12.2018

Mr. Deepak Sharma
S/O Baldev Raj Sharma
R/O Mandlik Bhawan, 412-C, Jeevan Nagar, Jammu

.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-700/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— -
(Mohammad Yasin Beigh)’l\’\y
Joint Registrar (Admn.)

No: SooN ~> /L'ﬂ)ated: ( = )\
7 ;_,,:;\.

Copy forwarded to the: 3\
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Deepak Sharma, Advocate
...... for information and necessary action.

e . g'),"(&/
Joint Registrar (Admn.) \\~

2

"b‘\\'y



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \ ™ > Dated: O//ﬁ///%/;i

It is hereby notified that vide High Court Order dated ©9.12.2018

Mr. Dheeraj Sharma

S/O Yash Pal Sharma .
R/O Hira Chak P/O Halqa near Mandir, Tehsil Marh, Distt. Jammu
A/P R.K. Vihar Udheywalla, Lane No.1, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-701/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
M

(Mohammad Yasin Beigh) )
/ Joint Registrar (Admn.)
No: fm? (fPQ7 A-—fDated: &) fe/ ) o \ {/)// \
& 1~
Copy forwarded t{) the: ”’a:'\"\”‘
1. Principal District & Sessions Judge, Jammu. W
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Dheeraj Sharma, Advocate v
...... for information and necessary action.

[

Joint RegistrarJYAdmn.)

C/’ L.\s

e,
”7\\\ v
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HIGH CO URT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT-

NOTIFICATION

No:_ \D (M4 Datea: MM

Itis hereby notified that vide High Court Order dated 2.9(.12.2018

Mr. Deepak Kumar
S/0O Subash Chander ' -
R/O H.No.145, Ambika Vihar, Kabir Colony, Gole Gujral, Extension, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-702/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
A\ /\)/ ‘(

(Mohamm Yasin Beigh)

g/ Joint Registrar (Admn.)
L Dated: 0\ \ o\\ '}m\%\ %J*\“ﬁ_

Copy forwarded to the: f’;r

1. Principal District & Sessions Judge, Jammu. >
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Deepak Kumar, Advocate
...... for information and necessary action.

- /
Joint Registrar (Admn.) Q) ! )/
=
M);‘:\Cﬂf.\_,

2\ v
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) -
* % % :

PROVISIONAL

ENROLLMENT

NOTIFICATION

\‘D‘Q? _ Dated: Q\\OL\:}D\Q\‘

It is hereby notified that vide High‘Court Order dated 9.12.2018

Mr. Fahad Nisar Khan

S/O Nisar Ahmad Khan '

R/O New Colony, Badoo Badg Khanyar, Hurairian Masjid, H.No. 59 Sunagal
has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-703/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /\k
b T

J

~— "'
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: gB/é’é ”///LfDated: = ‘ ‘Lw\

Copy forwarded to the: ;\\\ L
1. Principal District & Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammur for publication in the next issue
of Government Gazette.

4, President Bar Association, J&K High Court, Srinagar.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Fahad Nisar Khan, Advocate

...... for information and necessary action. /
L‘/y \y/\g
Jomt Registrar (Admn

)5\’
4;%

e 1\\L/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council snder Ze2ticn 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION
Y éi]- Dated: O | //0///%“;7

It is hereby notified that vide High Couit Order dated 29.12.2018

Mr. Furkan Ul Haq War
5/0 Abdul Rashid War
R/O Kultura, War Mohalla Langate, Kupwara

&

has been admitted and enroiled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionaliy for a period of one year from the date of
issuance of this notification, subject to the verification of h‘is/her Provisicnai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-704/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.
M

-k

rank
(Mohammad Vasin Beigh)3! ! >~
Joint Registrar (Admn.}

. CVISE- U//Dated C)//OU wolg < |,

by

Copy forwarded to the: . <) '\/‘ P

1. Principal District & Sessions Judge. Kupwara. 2

2. Secretary, Bar Council of India, New Delhi. ' L

3. Manager, Government Press, Jammu for publication in the nex‘ lbsue of
Government Gazette.

4, President District Bar Association, Kupwara.

5 In-charge N.i.C. High Court of J&K Jammu for up!oadmg on the
website.

6. Mr. Furkan Ul Haq War, Advocate
...... for information and necessary act.on

P !r/ J/
Joint Registrar (Admn.) a3 ke’ )/’1&
= \

M ’\‘f“
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ke

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:_ AD &\ Dated: 6\~ o\-261 9

It is hereby notified that vide High Court Order dated 2_‘1.12.2018

Ms. Farah Kabir Manhas

D/O Kabir Ahmed Manhas

R/O Surankote, W.No.2, Poonch

A/P Lane No.4, H.No.5, Firdosabad, Sunjwan, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-705/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. J

Jdo-
,Jﬁ,«L‘H 9
(S Jatinder Singh)

Assistant Registrar(L.P)

No: S 1120 -2¢] LY Dated: o4 ~ ol ~DolG

Copy forwarded to the:

1. Principal District & Sessions Judge, Poonch/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammur for publication in the next issue
of Government Gazette.

4, President District Bar Association, Poonch.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Farah Kabir Manhas, Advocate
...... for information and necessary action.

-

Assistant Registrar(L.P

=\

J ‘\“”"{\w;’)\  ®




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
I —————'
| PROVISIONAL I
ENROLLMENT

NOTIFICATION

No:_ \>806 Dated: & DID\ o) \%\ ﬂ

It is hereby notified that vide High Court Order dated 12.2018

Mr. Fahad Hussain

5/0 Sajid Hussain

R/O H.No.21, Lane No.7, Vidhata Nagar, Bathindi, Jammu

has been admittec and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject'to the verification of his/her Provisionai
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has beer entered under

serial No.JK-706/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
M/‘Q

(Mohammad Yasin Besgh)
Joint Registrar {Admn.)

No- g C\%é&\N / [ Dated: M%q( L/%L\;g

Copy forwarded to the AR
1. Principal District & Sessions Judge, Jammu. '

2. Secretary, Bar Council of India, New Delhi. '

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
9) In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
/

0. Mr. Fahad Hussain, Advocate
. ,
Joint Regmmn.) 6)/6’ ’q

...... for information and necessary action.
\«\»«r
. P

‘],\\\ \&;
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /\‘ O Dated: O "l\\ 0\\\‘)@\5{{

It is hereby notified that vide High Court Order dated 34 .12.2018

Ms. Gazala Yasmeen
D/O Ashiq Hussain
R/O Village Behrote, Khablan, Thannamandi, Rajouri

.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-707/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
\f‘/‘/

’ﬁ’ « /‘g
(Mohammad Yasin Beigh) ! -1 >
Joint Registrar (Admn.)

No: &S@7~ ‘?%}Qﬂ Dated: 69 \ o — \k

Copy forwarded to the: %\\ L

1. Principal District & Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication-in the next issue of

Government Gazette.
4. President District Bar Association, Rajouri.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Gazala Yasmeen, Advocate
...... for information and necessary action.
o \)/\
Joint Registrar (Admn.) L\~
| \
L

T2\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seciicn 58 of the Advocates Act, {961)
* K %

- _____
= ' ' ‘

| PROVISIONAL
ENROLLMENT

NOTIFICATION

No: ‘\m, 2y kg Dated: O‘l—\‘ 0\ \‘%\ 01‘

It is hereby notified that vide High Court Order dated 2.9 .12.2018

Mr. Gaurav Sadotra
S/O Khem Raj Sharma '
R/O H.No.42, PVT Scctor-3, Channi Himmat, Jammu

s

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cetrtificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-708/2018 in the roli of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /
Ak

-y 3 "
(Mohammad Yasin Beigh)

: Joint Registrar (Admn.)
No: S\DS“Q/»%G/A»?@ Dated: AN\ o) \ 19 C%L
F— R Vot
Copy forwarded to the: T
1., Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in tne next issue of
Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
S. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. '

6. Mr. Gaurav Sadotra, Advocate
...... for information and necessary action.

— / \// /‘g
Joint Regisirar (Admn. ald gl

"T; ;«\ Ty

o

!, “‘\ Fe 'l




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: }‘590 Dated: 05'(/07[/(},@&‘::/

It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Gagandeep Kour
D/O Charanjeet Singh
R/O Ward No.3 near Dream Land Park, Krishan Marg, Kathua

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-709/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
ZV

(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

,%\W)

No: G0 6! 80—?&” Dated: (b')) 0\

Copy forwarded to the: :):i;'

1. Principal District & Sessions Judge, Kathua. \ \‘ 9

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Kathua.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Gagandeep Kour, Advocate
...... for information and necessary action.

Jomt R&ﬁ\{r(‘Admn YepZad '/‘3

Q»..

-~

5/’}\\\‘%



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Ex?rc:smg powers of Bar Council under Section 38 of the Advucates Act, 1961)

I
| PROVISIONAL |

ENROLLMEN | i

{__

NOTIFICATION

1L pated:_ 0.\ o | Doy

It is hereby notified that vide High Court Order dated 2.¥.12.2018

Ms. Humaira Shafi
D/O Mohd Shafi
R/O Rajbagh near Honda Lane Srinagar

r's

has been admitted and enrolled as an Advocate on the Tolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/'.1..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-710/2018 in the roli of Advocate maintained by this Regisfry.

The renewallextension of provisional licence/enroilment must be
sought before the date of expiry unless the absolutelflnal enrollment as
an Advocate is ordered there before.

Q —n /’ /#\}{

q e ,\/

P
(Mohammad’@m Be!gn)
Joint Registrar (Admn.}

No: SO an ~-\?>\u Dated: 03\%\\ D\ == \)-«\;;:z;,,v.

Copy forwarded to the , """‘;\ 1)
1. Principal District & Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue. of

Government Gazette.
4. President Bar Association. J&K High Court, Srinagar.
5. In-charge N.L.C. High Court of J&K Jammu for uploading on th
website.
5. Ms. Humaira Shafi, Advocate
...... for information and necessary action.

. -/_:.L»«;‘“
~ ‘\\’__,«‘/‘ - - . /\.'-‘:3'“,"\ k

Joint Reg.strar {Admn.) ~

. \\}ﬂm |
T



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & &

PROVISIONAL

ENROLLMENT

NOTIFICATION

\\’5\,‘)\) Dated: _(8 ") &Q \ S'DC()SO\

it is hereby notified that vide High Court Order dated 23.12.2018

Mr. Harsh Sharma

S/O Tirath Ram

R/O W.No.5, near Co-operative Bank, Batote, Ramban
A/P Chari Swail near Railway Station, Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-711/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. »
M K

—
(Mohamm asin Belgh)
Joint Registrar (Admn.)

No:_Se SVY&//(; Datedi_@lx_am @";ili}‘

Copy forwarded to the: ,;}\\)) .
1° Principal District & Sessions Judge, Ramban.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President District Bar Association, Ramban.
In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Harsh Sharma, Advocate
...... for information and necessary action.

4.
5,

| e
J@nt Registrar (Admn.) )\ ~\>

=

A

S\ke
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councit under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [ 32y Dated: @r)») ol \%\Cl

It is hereby notified that vide High Court Order dated >%.12.2018

Ms. Himani Jamwal
D/O Chander Dev Singh Jamwal
R/0 H.No.105, Gorkha Nagar, Jammu

e

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Councit provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial Vo.JK-712/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.
{—a/ %/\K

(Mohamma Yasin Beigh)
Joint Registrar (Admn.)

No: o S\6(‘7':7({/1,ﬂ)ated: @r)/,’cs‘\\“\« 19 :"’é"’L\:D}

Copy forwarded to the: "73:,.\\\'\,/~*-
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Himani Jamwal, Advocate
...... for information and necessary action.

\ =~

-~y 3
Joint Registrar (Admn.)"\ | -1
S .

l/"a }i‘&‘«,

"“’,7 1\‘\l/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: '(?J"DJ Dated: @llcﬂ,%“}l

~ ltis hereby notified that vide High Court Order dated 2%12.2018

Ms. Ikna Javed
D/O Javed Igbal
R/ONear Post office, Malipath, Kishtwar

-~

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK~713/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: g\C\Sé‘}- @/LﬂDated: S')\‘ UX\'%\Q'\ = LJ\M%

Copy forwarded to the: “Z\)

1. Principal District & Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kishtwar.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Ikna Javed, Advocate

...... for information and necessary action.

Joint Registrar (Admn.) -}~

,,/j;,’ \\/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council innder Section 58 of the Advocates Act, 1961)
ok d

———

PROVISIONAL

ENROLLMENT

NOTIFICATION

[‘—5(?)0 Dated: O'D»l/@’/’)’o\ q

It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Indu Devi Sharma

D/0 Jia Lal Sharma

R/O Ugad, Distt. Doda

A/P215G, Ram Vihar, Old Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-714/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before,
o \ /

(Mohammaa'@;x Beigh) 3"
Joint Registrar (Admn.)

No: g\ogﬁ%%( Dated: @Wﬁ}a\)rm\i ==

Copy forwarded to the: ,,,M'“T%_,

1. Principal District & Sessions Judge, Bhaderwah/dammu. 7}"\ b

2. Secretary, Bar Council of India, New Delhi.

3. Manager. Government Press, Jamrnu for publication in the next issue of
- Government Gazette.

4. President District Bar Association, Bhaderwah.

5 In-charge N.1.C. High Couit of J&K Jammu for uploading on the

website. '

6. Ms. Indu Devi Sharma, Advocate
...... for information and nscessary action.
Pt \ &ff e _ -{ &

Joint Rt—.‘!ﬁlaudi («\dE"“I’ ) AV L

,;EK‘ I/

(W4
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %*

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \%3"1 Dated: @l\rﬁ’\\\%lo\

It is hereby notified that vide High Court Order dated ) 9.12.2018

Ms. Ishrat Jan
D/O Ab Hamid Wani
R/OUmerhair, Buchpora, Umanabad Colony, Srinagar

-

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-715/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
el
e g
(Mohammak‘ﬁéeigh)g\/\)/ \g

Joint Registrar (Admn.)

No: 9®§§‘*5¢/Dated: 6*’}/OL o /9 ‘é%l‘

\.
Copy forwarded to the: M:/V\‘//
1. Principal District & Sessions Judge Srinagar. e\
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Srinagar.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Ishrat Jan, Advocate
...... for information and necessary action

k‘ﬂ/\ J/
Joint Reg) (Admn)g\ \/’\é(

C?}///%

] \V—’




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Setitun 58 of the Advocatés Act, 1961)
* % %k

l"
| PROVISIONAL

I  ENROLLMENT J

[ SO s

NOTIFICATION

No: \™\2.L Dated: Cbl\o\ ‘\f\m\c]‘

It is hereby notified that vide High Court Order dated 2<}.12.2018

Ms. Jahadul Islam
D/O Abdul Rahid Sheikh
R/O Ajar Bandipora, Zargar Mohalla, Bandipora

-~

has been admitted and enrolied as an Advocate on the rolis of Jammu anc
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notificatior, subject to the verification of his(her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-716/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisionai licencelenrollment must be
sought before the date of expiry unless the absclute/final enroliment as
an Advocate is ordered there before.

Joint Registrar (Admn.)

No: So Cl -8 /1f7 Dated: @"L\u\ e\ ’W*L

bop
Copy forwarded t_o the: \ ':\\, R
1. Principal District & Sessions Judge, Bandipora. '
2. Secretary, Bar Council of India, New Delhi. -
3. Manager, Government Press, Jammu for publication in the rext issue of
Government Gazette. ' '
4, President District Bar Association, Bandipora.
5 In-charge N.I.C. High Court of J&K Jammu for upnoadmg on the
website.

8. Ms. Jahadul Islam, Advocate
... for information and nacessary acum

=
e -
.....

J . |
foin \\ﬁ/" Ny %
Joint Registrar (Addmn.) 31—t 3~ S

A \a VL
]

{

(ﬁémr&:ﬂ’@‘n Be:gh)?)\/\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL—l

ENROLLMENT

NOTIFICATION

No: \q\lhl Dated: & 5—\ 8\ \‘Yo\ Q\\
It is hereby notified that vide High Court Order dated 2.12.2018

Ms. Jugal Kishore Verma

S/0O Behari Lal Verma

R/O-Village Sunail, Akhnoor, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—717/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
|k
~7 . . lb \/\')/
(Mohammad Yasin Beigh)
] Joint R?&lr (Admn.)
No: S5 “t‘l‘ /[ ﬁ)ated: @r}‘ (\\'\%\9\ L
, ] ey

Copy fo.rwgrded-to ‘the: ' ?;1\\1/

1. Principal District & Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Dethi.

3. Manager, Government Press, Jammu for,publication in the next issue of

Government Gazette.
4. President Bar Association, J&K-High Court, Jammu
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Jugal Kishore Verma, Advocate
...... for information and necessary action.

i
Joint Rggistrar (Admn.)
b

>

“’f,/:\\ 9




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ 2N Dated: Ol\ o\ \'\m \ G{

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Jyotika Thakur

D/O Balbir Singh

R/O Vill. Muthlal (Alinibass) Teh. Ukhral, Distt. Ramban
A/P H.Nb.62, Sec.4, Pamposh Colony, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-718/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
/

~"
(Mohamma [Yasin Belgh)

Joint Registrar (Admn.)
No: S0 $7%- 3&/4/ Dated: (51\ %\q

Copy forwarded to the: ‘ ?"\H/

1. Principal District & Sessions Judge, Ramban/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban.

) In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Jyotika Thakur, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \%‘1}1 Dated: @5»16‘ L}qur

it is hereby notified that vide High Court Order dated 24.12.2018

Mr. Jatin Singh
S/O Gurvinder Singh
R/0O Q.No.11, New Plot, Sarwal, Jammu

o~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the. verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-719/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /

(Mohammad Yasin Beigh
Joint Registrar (Admn.)

No: S\GS\1\~1§/L) Dated: (5" l&‘ IQ‘ Lo @ZL\M\

Copy forwarded to the: NN

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Jatin Singh, Advocate
...... for information and necessary action.

- K
Joint Registrar

(Admn.) B!
o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

- PROVISIONAL n

ENROLLMENT

NOTIFICATION

No: _ \™ 2= Dated: __ 0D Lo ‘ l o\ q

It is hereby notified that vide High Court Order dated 194.12.2018

Mr. Kawsar Iqbal Dar
S/O Abdul Khaliq Dar
R/O Jagerpora, Handwara, Kupwara

»~

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-720/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

[ —
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

04\A057§?~%(/LVDated: 0*)([,\\(!»7\\% "?\(/i

\wx

Copy forwarded to the: \\\ -

1. Principal District & Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kupwara.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. '

6. Mr. Kawsar Iqbal Dar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: A< Dated O l\p\\\m\‘q

It is hereby notified that vide High Court Order dated 2.9.12.2018

Ms. Kajal Parihar
D/O Sharwan Kumar
R/Q Village Matta, Kishtwar

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-721/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before. /

Jf/g\ \),’y\g

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: St *“})'L/L(/bated: [)‘)/l‘ 6] }’"}m \j QA/I

'Q\"'Y\(._..
e TS

Copy forwarded to the: f’;}, \ } L

t. Principal District & Sessions Judge Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kishtwar

5. in-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Kajal Parihar, Advocate

...... for information and necessary action.
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Joint Reﬂ\grstm/r(A'dmn ) '3\ 1
S -

JL\/ ...]'\

s '7r H"s/



. s }
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU &

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: . b:“ Dated: cﬂ_\m\‘ \‘%\‘ Q\

It is hereby notified that vide High Court Order dated 2.4.12.2018

Mr. Karan Nagpal

S/0 Kamal Nagpal ,

R/O H.No.128, Sec-4, Extn. Near Garden Estate, Trikuta Nagar, Jammu
A/P G/O Sh. Ramesh Chander Salotra JMC 15, Gurah Bakshi Nagar,
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her‘
character and antecedents from CID. His/her name has been entered under
serial No.JK-722/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

-

. &d//\f \’.\y/\x
(Mohamm asin Beigh)/)

Joint Registrar (Admn.)
No: S o \®>~ %\!I;]”Dated: 03—\‘0\, \")«\\q‘

b
Copy forwarded to the: —_
1. Principal District & Sessions Judge, Jammu. };’\\ o
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Karan Nagpal, Advocate
...... for information and necessary action.

-

Joint Registrar (Admn.) N}~ >
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: % K %

PROVISIONAL
ENROLLMENT

-

NOTIFICATION

No: \')."‘Lx Dated: O ™ l ol ‘Df’:l %

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Kshitij Spolia
S/0 Kuldeep Kumar Sopolia
R/O Dher Phinter, Tehsil Bilawar, Distt. Kathua

&

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-723/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. _
\/‘/.-/
— -
(Mohammkd’meigh) 1> &

Joint Registrar (Admn.)
No: CTo\R% —Q’}//;_:V’Dated: &S l 0\\%\ A J L
Copy forwarded to the: D

\
N

1. Principal District & Sessions Judge, Kathua. ?"\\ b
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Kathua.
5 In-charge N.l.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Kshitiz Spolia, Advocate

...... for information and necessary action.

/ ’
Jointlie&m/' /)/”\g
gistraf (Admn.)q, | - (
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

ENROLLMENT

NOTIFICATION
\lﬁ% Dated: O ‘)—«j (C)l

It is hereby notified that vide High Court Order dated 25.12.2018

Mr. Kuldeep Singh Bhau

S/0 Balwant Singh

R/O 30-B, Bhawani Nagar, Talab Tillo, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-724/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

\/'/‘ )/,'),O‘K

(Mohamma Yasin Belgh)r3 ‘

Joint Registrar (Admn.)

No: Dated:
\WV\
Copy forwarded to the: N
) Principal District & Sessions Judge, Jammu. ;.’7‘\\“‘"
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President Bar Association, J&K High Court, Jammu.
In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Kuldeep Singh Bhau, Advocate
...for information and necessary action. '

—
fﬁ . b 'ﬁk
Joint Registrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk X

PROVISIONAL |

e \J\

ENROLLMENT

NOTIFICATION

No: \j)fj \A‘ Dated: D) & o\ \‘hx 3

It is hereby notified that vide High Court Order dated 24.12.2018

Mr. Keshav Kumar

S/O Jagdish Raj

R/G Village Tarf Pami, Tehsil Hira Nagar, Distt. Kathua

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisionat
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-725/2018 in the roill of Advocate maintained by this Registry.

The renewallextension of provisional Iicence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before,

R | ettt
(Mohamm 4sin Belgh)ﬁ\
Joint Registrar {Admn.}

No: M}Lﬁ Dated: o“),L@\\rs}&-\ S, = ‘
‘ Mo,

Copy forwarded to the: N ' P

1. Principal District & Sessions Judge, Kathua. %t \\\‘«’

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for pubiication in the next issue of
Government Gazette.

4, President District Bar Association, Kathua.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

8. Mr. Keshav Kumar, Advocate
... for information and necessary action.

__—
251K

Joint Registrar (Admn.) 7)1 )/"K
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councij umh v Secum. ‘“8 of the Advoceates Act, 1961}

IONAL |

!
|__PNROLI ,D;ff%&zi@uﬁ

NOTIFICATION

No: _ AN\~ Dated: Qf)..\\(\\\:\;g—a Y
It is hereby notified that vide High Court Order dated '29.12.2018

Mr. Lakshay Badyal

S/O Munshi Ram Badyal

R/O Village Naki, P.O Sundla, Tehsit Nlajaim Udhampur
A/P EkNo0.362, Sector-3, gangyal Garden, Jammiu

has been admittec and enrolled as an Advocate on the rol's of Jammiu and
Kashmir Bar Council provisionally for a period of ane year from the date of
issuance of this notificatior, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her -
bharacter and antecedents from CID. His/her name has been entered under

serial No.JK—-726/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisiona! licence/enrolirnent must be
sought before the date of expirv unless the absoclute/final enroiiment as
an Advocate is ordered there before. . o

\/./‘ T

e ’\\u 1 q\- AN
. (Mohammuﬁ Yasin Beigh}

i} ) , _ Jom? Reqmtaar (Admn.)

No: g*’bl&?ﬁé»)”),’ L/Dated:. “l\ QX\ lw = { \

A \;'Aﬁ%i’a\

oy,

e T

Copy forwarded to the:

1. Principal District & Sessioris Judge, Udhampur/dammu. b
2. Secretary, Bar Council of india, New Delni. ' T
3. Manager, Government Presg, Jammu for pub' cation in the next issue of

Government Gazette.
4. - President District Bar Asscciation, Udhampur.
5 In-charge N.1.C. High Court of J&K Jammu for up!oadmg cn the
website.
6. Mr. Lakshay Badyal, Advocate ‘
...... for information and necessary action.

T e
" o ( -
Joint Regisfrar (Admn.y A\ >
f.;;_—;(/
. \'“"f\‘
M\ 3



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Secction 58 of the Advocates Act, 1961)
* k% %

PROVISIONAL

CNROLLMENT

NOTIFICATION

No: \'\\3 Dated: OQK\L%W\,

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Mubashir Vikar Rather
S5/0 Vikar Ahmad Rather,
R/O Gundi Mancher, Lolab, Bismillalh Colony, Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date ot
issuance of this notification, subject to the verification of his/nher Provisional
/LL.B Degree Certificate from concerned University ana verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-727/2018 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.
4

(Mohamma Yasin Belgh;
Joint Reglstrdr (Admn )

No: Co Ly CréwS//Zﬂ Dated: Mﬁm\j& \ -

Copy forwarded to the: Y '\‘\\‘i

1. Principal District & Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President District Bar Association, Kupwara.

In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Mubashir Vik‘n Rathu Advocate

o~

o~y b/ =

| -1
Joint Registrar (Admn.) O"V’(ﬂ 9
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates: Act, 1961)
* Kk ok

-PROVISIONAL

ENROLLMENT

NOTIEICATION

\‘):\’W‘ Dated: _ 4 ‘)_\o\X’}m\Q\ ‘
It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Mehak Jan
D/O Irshad Ahmad Khan
R/O Bazar Batmalloo near Dobhi M‘lSjld Khas, Srinagar

'S

has been admitted and enrolled as an Advocate on the rolls of Jammu and
| Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-728/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before,

(Mohammad Yasin Belgh)
\Jomt Registrar (Admn.)

No: & @’l\%wk/oated G)‘) %\Qr\ LL%

Copy forwarded to the:

1. Principal District & Sessions Judge, Srinagar. ?f‘\\l"'
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Srinagar.

S. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Mehak Jan, Advocate

...... for information and necessary action.
e

._/::// . )&/

R | -~
Joint Registrar(Admn.) 3\
e

3\ 1



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU Y

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

e
l
!
1

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: | %30\ Dated: CD‘)J 0\ \ o\

R

It is hereby natified that vide High Court Order dated 29.12.2018

Ms. Mahwish Sharief
D/O Mohammad Sharief
R/O Habak Naseem Bagh, Srinagar

~

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No JK-729/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencelenroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

J—/;/—/
—_ - . /"y"\ x
(Mohammad Yasin Beigh) 3

Joint Registrar (Admn.)

No: S\C‘Q\"Lf‘/?Z/Dated: 69}@;]%!\% C%}
7 71 K AT

Copy forwarded to the: T

1. Principal District & Sessions Judge, Srinagar. "b‘\\v
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Srinagar.
5. in-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Mahwish Sharief, Advocate
...... for information and necessary action.

~ - \M My/)/y’\g
Joint Registrar (Admn.) 3\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ , KX .

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: ’\’1\%";\ Dated: 01\0\\%\6\ |

It is hereby notified that vide High Court Order dated 25.12.2018

Mr. Maqsood Ahmed

S/O Hakim Din '

R/O Village Draba, Tehsil Surankote, Distt. Poonch

A/P Nowabad Sunjwan Road near India Cake House, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-730/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

f

—- 2\ /\)’

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: &)S‘??—éﬂS,'/fDated: O‘)\ﬁ@\\m\t\ <%(L_LT;B

Copy forwarded to the:

1. Principal District & Sessions Judge, Poonch/Jammu. 7‘/"\\ L

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Poonch.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Magsood Ahmed, Advocate
...... for information and necessary action.

Joint Regilks[ra/r(;\dmn )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K &

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: A\P’D%@ Dated: OB‘\ 0\\‘%\6}

It is hereby notified that vide High Court Order dated 2<.12.2018

Mr. Musharraf Farooq *
S/O Mohammad Farooq
R/O H.No.F-47, Ustad Mohalla, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-731/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /

~— ")’
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: SOS‘:\B“C@]L/Dated; (5(),\‘ ¢ \\\%\Q’ L\

Copy forwarded to the: fz/\j;
1. Principal District & Sessions Judge, Jammu. i
2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Mushanaf Farooq, Advocate
...... for information and necessary action.

, o '/D;V(K
Joint RM (Admn.) >
= \k\

m\



HIGH COURT OF JAMMU AND KASH“VHR AT JAMMU

(Exercnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

e
PROVISIONAL
ENROLLMENT

NOTIFICATION

b

No: [R72 Dated: OL(T[OV//%'\Q{

It is hereby notified that vide High Court Order dated '2..12.2018

Mr. Mohd Inzamam Mir

S/O Mohd Arshad Mir

R/O W.No.3, Batote, Mir Mohalla, Ramban

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-732/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
(Mohammad Yasin Belgh)

Joint Reglstrar (Admn.)
No: S/o76 ”Q;A/Dated: 6”‘1 ) 3_@ LY

Al
Copy forwarded to the: /":/B‘”
1. Principal District & Sessions Judge, Ramban. ke ‘\\v
2. Secretary, Bar Council of India, New Detlhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President District Bar Association, Ramban.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Mohd lnzamam Mir, Advocate

...... for information and necessary action.

Joint RMAdmn ) A~ D’
b

17\3\]/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: [~ 76 Dated: QH/M/'\Q\Q
VA

It is hereby notified that vide High Court Order dated 24.12.2018

Ms. Mishi Khanam
D/O Ibrahim
R/O Ward No.2, Nagri Road, Kathua

re

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-733/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

—
(Moham Yasin Beigh)
Joint Registrar (Admn.)

No: g”/@?’r*??%yzated: @Q{/ol//%/‘? >

\
Copy forwarded to the: __,:Q,
1. Principal District & Sessions Judge, Kathua. ‘7‘\ e
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President District Bar Association, Kathua.
3) In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Mishi Khanam, Advocate
...... for information and necessary action.

. P
Joint Registrar (Ad\mn.) 21
"

e,V
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o /’g
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU b

(Exercising powers of Bair Countil under Section 58 of the Advocates Act, 1961)
* % %

i PROVISIONAL
ENROLLMENT

NOTIFICATION

No: /R ¢ Dated: OL//J///D»@igz

It is hereby notified that vide High Court Order dated 2<3.12.2018

M. Mohd Irfan Khan
S/O Abdur Razak Khan
R/0O Salwah, Mendhar, Distt. Poonch

re

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-734/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

L T ANE
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No:_ 6 1089-93)Rctea o Yot /ool }L
7 7 7 . kr"ﬁi

Copy forwarded to the:

o
1. Principal District & Sessions Judge, Poonch. 77\\\'»/
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in thie next issue of
Government Gazette.
4. President District Bar Association, Poconch.
5. In-charge N.i.C. High Court of J&K Jjammu for uploading on the
website. ‘

6. Mr. Mohd Irfan Khan, Advocate
...... for information anc necessary action.

//
- W/,\ ! ),'\K
Joint Regtstrar (Admn.) ~
< AN

e v

%, \ “ \LJ"'



M\
HIGH COURT OF JAMMU ANI?) KASHMIR AT JAMMU €
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

1

NOTIFICATION

No: /%'j(,rv Dated: OQ{/@Z//%!?

It is hereby notified that vide High Court Order dated 2..12.2018

Ms. Monika Sharma
" D/O Rajinder Kumar Sharma

R/O H.No.94, Lane No.4, Vijay Nagar, Talab Tillo, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-735/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroilment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

— - P
(Mohamm asin Beighp
Joint Registrar (Admn.)

ke ;/\&/

No: {7 ofo-R 7éiﬂDated: _Ob/al/q =X ‘]

» v/ AL‘B'
Copy forwarded to the:
1. Principal District & Sessions Judge, Jammu. ’}' “ [V
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5. In-charge N.1.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Monika Sharma, Advocate
...... for information and necessary action.

. ///
Joint Regsm'Admn ) Q- ),"‘k

=
T, \\“\/



‘ -
| >
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU .

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL
ENROLLMENT

NOTIFICATION
No: /27 Dated: 03/0///%|?

It is hereby notified that vide High Court Order dated 24.12.2018

Mr. Mohmad Ashraf
S/O Peer Saif Din
R/O Ikhraj Pora, Jawahar Nagar, Ikhraj Pora, Srinagar

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-736/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
\/_”‘ i
. / \

(Mohammad Yasin Beigh) 31>~
Joint Registrar (Admn.)

No: </ 0’57-~(,~'L.’/1/Dated: (b”>l o\j\\%@:\ = L\w&,

Copy forwarded to the: «'/1 .
1. Principal District & Sessions Judge, Srinagar. AN e

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar.
5 In-charge N.1.C. High Court of J&K Jammu for uploading on the
website.
0. Mr. Mohmad Ashraf, Advocate
...... for information and necessary action.

- p
Joint Registrar (Admn.)

S\
o\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)
* K &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \2.Q~. Dated: O Y {Q l ! ‘)—u\q‘

It is hereby notified that vide High Court Order dated 2>9.12.2018

Ms. Meenu Padha

D/O Mahesh Padha

R/O Villahe Battal, Tchsil Bajalta, Distt. Udhampur, A/P H.No.216, Dhavan
Niwas, Mohalla Bhartiyol Opp. Jaihind Bakery, Raghunath Bazar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-737/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

— A\
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: S//‘?/*N/M Dated: ?Q/"/!%'\? jl;'k

Copy forwarded to the:

\
1. Principal District & Sessions Judge, Udhampur/Jammu. > ””
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Udhampur.
5 n-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Meenu Padha, Advocate
...... for information and necessary action.

\./_C/’/ K
Jomt Regls rar (Admn ) ]/( >

= \\w

U S



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /%7/ Dated: 0%10\\‘%\3

It is hereby notified that vide High Court Order dated ©4.12.2018

Mr. Nikhil Narayan Sharma
S/0 Ashwani Kumar Sharma
R/O H.No.325, Sector-G, sainik Colony, Jammu

-

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-738/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

| No: < @/‘7*7—‘(////Dated: Qf%[g(['[)ﬁ ), =

(Mohammgaﬁ;l Belgh)

Joint Reglstrar (Admn.)

o
Copy forwarded to the: : ﬁ;
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :
4. President Bar Association, J&K High Court, Jammu..
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Nikhil Narayan Sharma, Advocate

...... for information and necessary action.

‘/‘/\l/
Joint Registrar (Admn.) D\"\>~

P 2K
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:_ />0 Dated: O 3/0/{/')—0167 :

It is hereby notified that vide High Court Order dated 2 412.2018

Mr. Niaz Ahmed Wani
S/0O Ghulam Hussain Wani
R/0 Village Koti, Tehsil & Distt. Doda

A

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LI..B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-739/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamma Yasin Belgh)
Joint Registrar (Admn.)

No: S 0\’5«\8/lﬂDated: O I)o\l’%\ii C%

o
Copy forwarded to the M"Dﬂ
1. Principal District & Sessions Judge, Bhaderwah. kA Vi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Bhaderwah.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Niaz Ahmed Wani, Advocate
...... for information and necessary action.

|
Jomt Regls;rar (Admn) M- l)/\g

/’ = //‘/ \

s\




KA
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

! \

No: \r\D QQ(F Dated: O%\o\\%\q{

It is-hereby notified that vide High Court Order dated 24.12.2018

Ms. Nuzhnat Maqgbool
D/O Mohd Maqbool Dar
R/O Chatterhama, hazratbal, Dar Mohalla, Srinagar

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her nhame has been entered under
serial No.JK-740/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)'b\/\y
Joint Registrar (Admn.)

No: St ee? ~/’lI/L-PDated: C'D")/d//c}n\q\
Copy forwarded to the: }3«;*«

1. Principal District & Sessions Judge, Srinagar. ’"'/g\\) Y
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Nuzhnat Maqbool, Advocate
...... for information and necessary action.

. ) ) ~1>
Joint Registrar (Admn.)

’;_l‘\ | v




| | Fo
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

'PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _ { ™S\ Dated: @D"’D\D\\%\Q\

\

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Naveed Mahmood Ahmad
S/O Ab. Gani Sofi :
R/O H.No.35, Sector-A, Gulbahar Colony, Hyderpora, Bye-Pass, Srinagar

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-741/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

. T
" = \atd \&
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: S 6 Q\‘sq'\'*Q\O#L,Dated: 01\0\\\%&3 = L\»]L./

Copy forwarded to the: — .
1. Principal District & Sessions Judge, Srinagar. > ‘\ -
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Naveed Mahmood Ahmad, Advocate
...... for information and necessary action.

Joint Registrar (Admn.) "l\-’\ >
=\

f,l;\\\v



gy
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

|
' PROVISIONAL
L_ENROLLMEN'I‘

NOTIFICATION

No: \ ™ O\‘ Dated: O k{‘\ (3\\ "ol g

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Najum Ul Huda

S/0O Mohammad Jaffer Akhoon

R/O Sangrah, Tehsil Sankoo, Distt. Kargil (Ladakh)

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council grovisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Cerlificate from concerned University and verification of his/her
character and antecedents from CiD. His/her name has been entered under

serial No.JK~742/2018 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licencelenrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. _ _
(MohammadYasin Beigh)(jM

‘ | Joint Regiz(rar(Adm )
i~ . I e
No: .,g//'/"}~ /E?//(LfFDated'v & Lf(j nl } ~nila ¢

/ { A
Copy forwarded to the: - “‘-’"“L,\M\ 4
1. Principai District & Sessions Judge, Kargil. -
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette ‘
4 President District Bar Association, Kargil.
5. In-charge N.L.C. High Court of J&K Jammu for. uploading on the
website.
6.  Mr. Najum Ui Huda, Advocate

Q
<
)
O
=
o
5

......for information and necessan




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \% (Q,j Dated: 3OS \' 0\ ‘\' <\ %

It is hereby notified that vide High Court Order dated 9 4.12.2018

Ms. Nighat.Nelofer
D/O Muhammad Munawar Rather
R/O Garoora Bandipora, Umer Colony, Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-743/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sougnt before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

~—7: _
(Mohammad Yasin Beigh
Joint Registrar (Admn.)

No: 5\077947/4 Aated: 3 \rﬁ\\\lO\Q\ =

A
Copy forwarded to the: —«/’l>'
1. Principal District & Sessions Judge, Bandipora. %\iv—
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Bandipora.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Nighat Nelofer, Advocate
...... for information and necessary action.

<}

"”.96/(""9

‘/-/"//,d’, 9

~-
Joint Regi rar(Admn.)O’3

/;\\\1/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU®

(Exercnsmg powers of Bar-Council under Section 58 of the Advocates Act, 1961)
* k%

| PROVISIONAL

ENROLLMENT

NOTIFICATION

No: '\’Bb L» é Dated: _oX l\A ! e\ Q1\

itis hereby notified that vide High Court Order dated 21.12.2018

Mr. Nadeem Ul Islam Ganaie
S/O Manzoor Ahmad Ganaie
R/O Audsoo Tailwani, Anantnag

o

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-744/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Moha Yasin Belgh)
Joint Registrar (Admn.)

No: ﬁ09@9~‘?3/mted 0’5\ \%\Cﬁ = l\»,

Copy forwarded to the .,"\‘ -

1. Principal District & Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Anantnag.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Nadeem Ul Islam Ganaie, Advocate
...... for information and necessary action.

Joint Registrar (Admn.) Q!




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU =t

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
* % %

i PROVISIO AL
ENROLLMENT

NOTIFICATION

No:_ \™ET  Dated: O%XO\\\%Q

It is hereby notified that vide High Court Order dated 19.12.2018

Myr. Neeraj Lalotra

S/O Ruidu Ram

R/O W.No.1, Nagri Parole near OLD Water Tank (Mirpur Jag sfu), Tehsil
Nagrt Parole, Distt. Kathua.

has been admitted and enrolled as an Advocate on the folls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—-745/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absoluteffinal enroliment as

an Advocate is ordered there before,

Mohamm asin Belgh)?)‘d
Joint Registrar (Admn.)

No: ’5\0?8%9?,%'%)&9& @‘\1@\\%\3 y,%L
Copy forwarded to the: : ‘ b,

-

1. Principal District & Sessions Judge, Kathua. A\t

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

‘ Government Gazette. ,

4, President District Bar Assaciatior:, Kathua.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Neeraj Lalotra, Advocate
...... for informaticn and necessary action.

L M 1 Nf[ -),"\
Joint Registrar, {Admn.)
« ey

Tl



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU e

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: __\™>, Q\; Dated: 6’5,‘0\ \fh} %

It is hereby notified that vide High Court Order dated <9.12.2018

Mr. Nikhal Kotwal

S/O Mohan Lal

R/O Village Gajoth, Tehsil Bhalla, Distt. Doda

A/P H:No.233, Toph Sher Khania, Mehra Mohalla, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peﬁod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entgred under
serial No.JK-746/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

- s - e £
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: g\o‘?'7€~j7///g/Dated: @r%!ot\,%\? — ‘J’\/\“b,

Copy forwarded to the:

1. Principal District & Sessions Judge, Bhaderwah/Jammu. 7"\‘“""

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Bhaderwah

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Nikhal Kotwal, Advocate
...... for information and necessary action.

—
-\ ﬁ;’ &
Joint Registrar (Admn.)

T \W



HIGH 'COURT‘ OF JAMMU AND KASHMIR AT JAMMU 2

(Exercising powers of Bar Council snder Seciion 58 of the Advocates Act, 1961}
. : %k

ROVISIONAL

ENROLLMENT

NOTIFICATION

No: \’EQB Dated: C)%Lﬂ‘ 1%\(1

It is hereby notified that vide High Court Order dated 2<.12.2018

Mr. Nikher Jandyal
S/0 Anil Kumar Gapta
R/OW.No.8, H.No.140, Dhar Road, Udhampur

-

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-747/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry uniess the absolute/final enroliment as
an Advocate is ordered there before. ‘ \g
. >
0 S
(Mohammad Yasin Belgh)

Joint Registrar (Admn.)
No: 9770"7"//L' Dated: 5'& /)

. ‘.\mb
Copy forwarded to the . —
1. Principal District & Sessions Judge, Udhampur. Al
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publicatiors in the next issue cf
Government Gazette.

4, President District Bar Assocciation, Udhampur.

5 in-charge N.I.C. High Court of J&K Jammu fcr uploading on the
website.

6. Mr. Nikher Jandyai, Advocate
...... for infermation and necessary acticn. .

s 8\ &
Jomt Regls rar (Admn )

~ \«\;M
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HIGH COURT OF AMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Councif ander Sectivn 58 of the Advocates Act, 1961)
* %k %

o
[ PROVISIONAL |
L ENROLLMENT |l

e ]

NOTIFICATION

Nd: /?) &> Dated: O ”3//,3 ,///g?) (9

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Neeraj Singh

S/O Anchal Singh

R/O Near Shiv Mandir, Tridwan, Kathua {Hatli), Kathua

has been admitted and enrolled as an Advocate on the rolls of Jararnu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional .
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-748/2018 in the roll of Advocate maintained by this Registry.

The renewallextensicn of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
|

{Mohamntad Yasin Beigh)
Jeint Registrar {Admn.)
“\lfﬁy;‘

No: 67 ‘;({‘/)?’/A rDated: Cfbﬁﬁ?{j PG I

Copy forwarded to the: ‘ gy
1. Principal District & Sessicns Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication:.in the next issue of
Government Gazette. \

4. President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. o .

6. Mr. Neeraj Singh, Advocate

..... for infcrmaticn and nacessary actiorn.

. e
. . i /g ‘%y/lk
Joinit Registrar (Admn.) ~

b ]
o \
< g 'od
L
L\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \')—'\9‘\7 Dated: Q‘B_LO\\T%\Q\

It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Neha Koul
D/O Chuni lal Koul
R/O H:No.85, Neel Sheel Vihar, Ploura Dock, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-749/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

\ M"
N P e
(Mohammad Yasin Belgh).ﬁ‘ D’ \X
Joint Registrar (Admn.)

No: §®1%H~“DC1JL‘fDated: o o =

Copy forwarded to the: E e
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 in-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Neha Koul, Advocate
...... for information and necessary actign. .
—

e T
nggim (Admn.) 3\ A 'g/
\-A‘\;\f\,x

“'/'M\ i



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok K '

WA

T

NOTIFICATION

No: /?"7}%‘ Dated: C)U! ]%l%

Itis hereby notified that vide High Court Order dated 29.12.2018

Ms. Neha Singh
D/O S.S. Salathia
R/O H.Ng:17, Sector-8, Trikuta Nagar, Jammu

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verifi,cation- of his/her Provisiona!
/LL.B Degree Certificate from concerned University ’and verification of his/her
character and antecedents from C!D. His/her name has been entered under

serial No.JK-730/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrclliment must be
sought before the date of expiry unless the absolute/final enrollinent as

PROV IQIONAL I

ENROLLMENT ’

an Advocate is ordered there before.

-~ -
(Meohammad Yasin eigh)
) Joint Registrar (A

n.)
No: S H 0"\-\’L‘1‘Lv{) Dated: (I {J/ga ///’D’D)C{; e e L\“

J‘/ \4 Lﬂ KG}

f*w’\

Copy forwarded to the: : ‘ - h, \ 1

1. Principal District & Sessions Judge, Jammu. P

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. N

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.1.C. High Court of J&K Jammu for uplcading on the
website.

6. Ms. Neha Singh, Advocate

...... for infermation and necessary act.ion&. o -
fj o \_/ ' :
Jeint Registrar ( m? \

\/:/
e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * % % . ' . . .

PROVISIONAL

 ENROLLMENT

NOTIFICATION:

No: ‘\')3 6\ Dated: 0:39\\ o \\'3_@\0\‘

It is hereby notified that vide High Court Order dated 2 %.12.2018

Ms. Nishu Lélotfa
D/O Kamal Singh
R/O Sarthi Kalan, Rajpura, Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-751/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
— - AT
(Moham Yasin Be|gh)3

v Joint Registrar (Admn.)
No: 309§&~€9/AP Dated: Q"g)o[)%\q 9*4”}
/ 7 7 — ”,‘i‘\"_’:’,\r

Copy forwarded to the: ,%\‘ 3

1. Principal District & Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Samba.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Nishu Lalotra, Advocate _
...... for information and necessary action.

‘N \/-'/v/‘

Joint Registrar (Admn.)Q"U"!k

v,\\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ®

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL

" ENROLLMENT

NOTIFICATION

No: \’5 & o Dated: 0“3\ o\ \’D@\q‘

It is hereby notified that vide High Court Order dated 2.9.12.2018

Ms. Neha Sharma
D/O Dharamvir Raina
R/O Basti Ram Nagar, Badyal Brahmina, R.S. Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-752/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

" / - D’/‘g
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: So 96o-5 7/MDated: o\ o\ \\’L.e]l e L\»

Copy forwarded to the: N\

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
) In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Neha Sharma, Advocate
...... for information and necessary action.

\/"'/\
'em )
Joint Regls rar (Admn. D\’w}fﬁ/

4 )
Y\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ¢
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *x

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \r\S%\ Dated: Q%\ O\X‘}L\\C\\i

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Owais Shafi
S/O Mohammad Shafi
R/O Gopalpora, Abu Bakar Lane, Tehsil Chadoora, Distt. Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
iIssuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-753/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
P b M/

n-1>1E
(Mohammad Yasin Beigh)
Joint Reglstrar (Admn )

No: Soqlib- S\//Dated: o%\ @\\‘%\Qx = L\

Copy forwarded to the:
1. Principal District & Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President District Bar Association, Budgam
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Owais Shafi, Advocate
...... for information and necessary action.

3 \w-

. 1>
Jfo‘i_|71t Registrar (Admn.)ﬁ -

W”\A\Qf

e




%
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ®

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION
\%S% Dated: 6‘5\0\\%'\ﬂ

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Ovaise Khan Qureshi
S/OVikar Ahmad Khan Qureshi
R/O Khan Mohalla, Gund Adal koot, Tehsil Banihal, Distt. Ramban

.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
-character and antecedents from CID. His/her name has been entered under

serial No.JK-754/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
\/\///Z

" a1 g
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: S\C"Q\Ho L\&‘\/[Ba’ced @‘\5(0\’\ Q] = J\,

Copy forwarded to the /YA

1. Principal District & Sessions Judge, Ramban. S | R

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. M#, Ovaise Khan Qureshi, Advocate
...... for information and necessary action.

Joint Reyi (Admn )Q, 1~ 1271 (
=

g
el




N 2
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU %Y

{(Exercising powers of Bar Council ander Sediion 58 of the Advoeates Act, 1961)

i g e ""’—"————-——-——--"_' "‘.____.___—__—""__ __!
gr PROVISIONAL ii
'L ENROLLMENT |

NOTIFICATION

‘ B
No: \’?\Qﬁr Dated: O r%\ o\ \\QID\S‘
It is hereby notified that vide High Court Grder dated 29.12.2018

Ms. Priyasha Gour :
D/O Anil Gour
R/O H.No.27, Sector-A, Block-C, Gandhi Nagar, Jamizan

has been admitted and e-nrol_le& as an Advoc:—até an the rr:aii'e.ofvdax.}nmu and
Kashmir Bar Ccuncil provisiorally for a period of one year rom the dats of
issuance of this notification, subject to the verification of I“isihcr Provisional
/LL.B Degree Certificate from concerned Un IVe"SIty and vewfscatmr' of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-753/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be
sought before thie date of expiry unless the absolute/finai enrciiment as
an Advocate is ordered there before.

Y / -—-“
(Mohamm3 Yasin Besqh)g"‘
Joint Ragistrar {(Admn.}

| | . A ;
No:  S09% 9*“3‘?!{.{7'Da’ted: D (\\m\ \\‘"}5 =y R =

j\‘ P
Copy forwarded (o the: : ST o ”:’”M/
1. Principal District & Sessions Judge, Jarnnuu L
2. Secretary, Bar Council of India, New Dalhi. o
3. * Manager, Government Press, Jammu for publication in the riext issue of
Governmeni Gazette. o .
4. President Bar Association, J&K High Court, Jammu.
5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website. _
6. Ms. Priyasha Gour, Advocate

...... for informiation and necessary action.
' :
L L /’" ',' } (&
Joint Reglstrar;(Admn )

‘:7“’ l A

T




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
X K

PROVISIONAL

ENROLLMENT

NOTIFICATION

\"\b S Dated: & <‘b\\ @\\\'\’h\q

It is hereby notified that vide High Court Order dated 2.4.12.2018

Mr. Pardeep Kumar

S/0 Parkash Chand

R/O Badhole, P.O Badhole, Ratti Mitti, Tehsil Ram Nagar, Distt. Udhampur
A/P Baryal P/O Kashirah, Udhampur

has been admitted and enrolled as an Advocate on the rolié of Jammu and
Kashmir Bar Council provisionally for & period cf one year from the date cf
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of histher
character and antecedents from CID. His/her name has been entered under
serial No.JK—756/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilnient must be
sought before the date of expiry unless the absciute/final mroliment as
an Advocate is ordered there before. -
0 - : ’
f.-»—?- \N/Av.,//g‘/%)//\&
(Mohammad Yasin Beigh)}
- Joint Registrar (Admn.}

No: S a2 - 53//Dated @'\\ \'}@‘Cﬁ =

Copy forwarded to the : S : - . g

1. Principal District & Sessions Judge, Udhampur, , ;z;;z\ VL

2. Secretary, Bar Council of India, New Delni. " o

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘ .

4. President District Bar Association, Udhampur :

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mg.Pardeep Kumar, Advocaie
...... for information and necessary action. i ,
r‘"”7 [\ ,/“? ety '&/
Joint Rega'trav (Admn.) O "'i)’
fo

D

Lo —p

\ \n./




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercnsmg powers of Bar Counp:l under Section 58 of the Advocates Act, 1961)

o . T PROVISIONAL

ENROLLMENT

NOTIFICATION

No: j OO Dated: CD"Q‘\ \" %\Q‘ o
it is hereby notified that vide High Court Order dated 24.12.2018

Mr. Peer Tanveer Ahmad
S/O peer Mohd Sharief
R/O Village Chanjloo, Banihal, Distt. Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered u.nder
serial No.JK-757/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
w»/,\ g

)’
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: §29 210/ fbates:_67%, 1o N

Copy forwarded to the ‘ ”7\\ 13—

1: Principal District & Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban.

5 in-charge N.1.C. High Court of J&K Jammu for uploading on the
website.

6. Mg, Peer Tanveer Ahmad, Advocate

...... for information and necessary action.

)
Joint Registrar (Admn )} "’)”i g

o

i

At
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU o

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: /?)Slf Dated: & 3/0///'3—4“3

It is hereby notified that vide High Court Order dated ‘).ﬂ 12.2018

Ms. Priya Sharma
D/O Kuldeep Raj
R/O Mahal Shahan, Tehsil Ramgarh, Distt. Samba

IS

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of histher Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-758/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: S ¢ 9/5~ lf//(Dated: 9] @J 0)/%' ? = L\

Copy forwarded to the:
1.
2.
3.

4
5

\f{
(MohamM Beigh) O |- A"

Joint Registrar (Admn.)

SNt
rwarded to )
Principal District & Sessions Judge, Samba.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President District Bar Association, Samb

In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

Ms. Priya Sharma, Advocate
...... for information and necessary action.

Joint Regi rar\(j\dmn.)/b\rly Ik

P
'}p‘!l/




Q)‘%
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL |

ENROLLMENT

NOTIFICATION

No: \S 2 pated: O%\U\\’%\(\

It is hereby notified that vide High Court Order dated 2<}.12.2018

Mr. Pranav Lakhnotra

S/O Parshotam Lakhnotra

R/O H.No.8,Lakhnotra, Gurah Brahmana, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Baf Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Cértiﬁcate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-759/2018 in the roll of Advocate maintained by this Registry. |

The renewallextension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
- a1
(Moham

mad Yasin Beigh)

Joint Registrar (Admn.)

No: S& ?d?»/%//j;p Dated: @@!G(X%\q 9’/1 |

W
Copy forwarded to the: 7

1. Principal District & Sessions Judge, Jammu. # \) L
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website. '
6. Mr. Pranav Lakhnotra, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU @

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % Kk

-/ PROVISIONAL

ENROLLMENT

NOTIFICATION

Y

No: | SA. Dated: CBQD\ b\\}'\/{\\q;

it is hereby notified that vide High Court Order dated 2.9.12.2018

Mr. Pulkit Chrungoo

S/O Ashwani Chrungoo

R/O 65-D, Patoli Magotrian, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar C‘oun.cil provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-760/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

~

- a |-
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: Q‘“O‘f{o%-%//zPDated: ™) o) |y @%L}i}

Copy forwarded to the: 12~

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President Bar Association, J&K High Court, Jammu,

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Pulkit Chrungoo, Advocate
...... for information and necessary action.

Joint Reg;\;a;{Admn_)O\"m/ &/
, A
ﬁ\%;/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIEICATION

Noo: \ XL Dated: U‘;L;\b—e\q\

It is hereby notified that vide High Court Order dated >49.12.2018 ¢

Mr. Parmeshwar Singh Thakur

S/O Balbir Singh

R/O Village Muthal (Alinbass) Tehsil Ukhral, Distt. Ramban

A/P H.No.62, Sec-4, Pamposh Colony, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-761/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroilment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,
s//-//\'y
)" B\f\)/
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)
=

No: ST/ g - é/L‘/Dated: /)‘”’J/QI /’D—o 19 = L\M
7 [

Copy forwarded to the: ‘ ""”\”\"\'E‘T

1. Principal District & Sessions Judge, Ramban/Jammu. »

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban. ‘

5 In-charge N.1.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Parmeshwar Singh Thakur, Advocate
...... for information and necessary action.

/ > . 6\/‘
Joint Regi¥s rar Admn.)

= ﬁ,,.n
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advovates Act, 1961)

e

PROVI@ION AL

ENROLLMENT

NOTIFICATION

\ned, Dated: Or)ﬂ\ﬁi\\“\’b\ Q\\

It is hereby notified that vide High Court Order dated ~» %4.12.2018

Mr. Pavit Singh Bali

S/QO Rashpal Singh Bali

R/O Kawa{lion, Dhamnsta, Kawalian, Banihal, Ramban

has been admitted and enrolled as an Advocate on tﬁe rolls of Jammu and
Kashmir Bar Council provisionaily fof a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and ve(ificétion of histher
character and antecedents from CID. His/her name has been en{ered under
serial No.JK~-762/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

; - /. /\S(
(f\ﬁ"’ahm ﬁg:'aBeiqh)g\ g

Joint Registrar (Admn )

No: So [f”‘f 7/Z/Djated G'l\ o\ %\qn S J‘\"’"ﬁ«

Copy forwarded to the "":3;«\\;/

1. Principal District & Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban.

5 in-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

8. Mr. Pavit Singh Bali, Advocate
..... for information and necessary action.

ﬁ‘ié Registrar (Admn.y )\~ | )/’[&
SR

o 7
A\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION

Noo \™ o Dated.: @1\0\“%\q\

it is hereby notified that vide High Court Order dated ')_q.12.'2‘b18'

Mr. Ramesh Chander
S/0O Kasturi Lal
R/O H.No.163, Lane No.3, Ekta Vihar, Kunjwani, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-763/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

Q)

~ J/ \/)/{g

(Mohamma asin Belgh)%
Joint Reglstrar Admn.)

No: So0XAR Lw’b)lf)ated @\,\ o\ '}5\01

4

Copy forwarded to the: —f—-\tﬁ' -

1. Principal District & Sessions Judge, Jammu. 7?’\“/

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

0. Mr. Ramesh Chander, Advocate

...... for information and necessary action.

Joint Re&?ﬂar/(A('imn )S\(\ } g

o,

;,\\\V



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
‘(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

e

i’ROVISlONAL

ENROLLMENT |

Sl

NOTIFICATION

No: /?)OO Dated: 03—\0\\‘%\0\

It is hereby notified that vide High Court Order dated 2%.12.2018

Mr. Rahil Manhas

S/C Mohan Singh

P/O Maiii,“Yehsit Billawar, Tilla, Kathua

has been admitted and enrolled as an Advobate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the veriﬁéation of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her -
character and antecedents from CID. His/her name has been entered under
serial No.JK-764/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisiona! licencelenrollinent must be
sought befere the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before. ,

(Mohammad YcﬁSln Beugh)u
Jom* Registrar (Adn‘n )

No: gogéé"”/&/Dated 93}@ i'wa = [

Copy forwarded to the: ‘l:‘: L;’:w

1. Principal District & Sessions Judge, Kathua. ‘ T
2. Secretary, Bar Council of india, New Delhi. ' '

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website,
6. Mr. Rahil Manhas, Advocate

...... for informaticn and necessary actign. ’
Jomt Registrar (Admn.) "U ~| )/
_,/

. (_v_-\-v"s
et

24\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \'\\\»\Q\ Dated: @%\U\,\'%\q‘

It is hereby notified that vide High Court Order dated 12,2018

Mr. Rishabh Dev Slathia
S/O Kameshwar Singh
R/O ¥Village/Panchyat Gurha Salathia, Tehsil Vijaypur, Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-765/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
k/v - 0)/,(}\/‘q

— -
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: g\@@&“%é‘(l/j-ﬂDated: 0‘5\(@\\\ o\ W = \‘\

Copy forwarded to the: "’E’%:q

1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5. In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Rishabh Dev Slathia, Advocate
O for information and necessary action.

— =10
Joint Registrar (Admn. )UV(ﬂ

L\Wﬁ\
ﬂ\\\ ;
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU A>
(Exercising powers of Bar Couticii under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

EN ROLLMEN T

NOTIFICATION

No: \\ou‘ Dated: @’3__\, \N'%\ Y

It is hereby notified that vide High Court Order dated 3.9.12.2018

Mr. Raocof Abdullah

S/O Mohd Abdullah Bhat

R/O Ahopaison, Maqdam Mohalla, Tehsil Shangus & Distt. Anantnag

has been édmitted and enrolled &s an Advoc_ate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of nis/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-766/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licancelenroiiment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

rank f ol
(Mohammad Yasin Beigh) ?)
Joint Registrar (Admn)

No: SO%C}L—\‘W//?Dated @*),\ \ e\ X e

)IA\. w”v’\‘}*‘»
Copy forwarded to the ‘ ' T B
1. Principal District & Sessions Judge. Arlantnag . ’f;.ﬂ\) -
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Anantnag.
5 In-charge N.L.C. High Court of J&K Jammu for upioading on the
website.

6. Mr. Raoof Abdullah, Advocate
. for information and necessary action.

ok '
Joint Rﬁq sfrar (Admn ) 15 ”' )”{
AT

[ :
3
. )A «"-‘f\ e

o

%‘\‘ l
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /%Ol Dated; O'Df\‘ C&X \\%LQ\

It is hereby notified that vide High Court Order dated >..12.2018

Ms. Ruby
D/O Jangi Mehra
R/O Sua No.1, Jagial (Gharkhal), Akhnoor, Distt. Jammu

has been admitted and enroIIéd as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-767/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
rank //\):\&
{(Mohammad Yasin Belgh)?)\

Joint Reglstrar (Admn )
0B hbaes_on| oV one \..

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. "?7\\ o~

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploadmg on the
website.

6. Ms. Ruby, Advocate

...... for information and necessary action.

"

Jomt Regis rar (Admn. )B} I ),’,g
b

R AN



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU A
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: ok ok ko - S - R

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: \%OL Dated: O‘)."_\O\\"}D\C\

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Rajat Kumar
S/O Kuldeep Kumar
R/O Near Police Line, Ward No.1, Kathua

o

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-768/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
B (¢
' AL\
(Mohammad Yasin Beigh)

Joint Registrar (Admn.)

No: §5380*06§(/L'10Dated: @W\‘O’ \"Dfo\c\ %l‘b(

Copy forwarded to the: %\\\;ﬁ/«

1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Rajat Kumar, Advocate
...... for information and necessary action.

Joint Registrar (Admn.)%\/? )/'
gACN
T\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU )

(Exercising powers of Bar Councii under Section S8 of the Advocates Act, 1961)
* %K

PROVISIONAL

ENROLLMENT

NOTIFICATION

\ o Q\‘ Dated: O 5—&0\‘\&%\ Q‘

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Randhir Singh
S/O Pawan Singh
R/O Jarnal Panchal, Tehsil Pogal Paristhan, Distt. Ramban

has been admitted and enrolled as an Advocate on the rolls of. Jammu and
Kashmir Bar Council provisionally for a pericd of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JI(—769/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e \~
(Mohammad Yasin Beigh)
Jeint Registrar (Admn.)

No: S 0374 77’/%)ated C’J)—\b\ %\SI (5)?//}

Copy forwarded to the m:l"%;“

1. Principal District & Sessions Judge, Ramban. k2 e

2. Secretary, Bar Council of India, New Deihi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Ramban.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Randhir Singh, Advocate

...for information and necessary action.

- /

j: tRag Strar (Admn ) ‘}‘/')’f’
A

—
"Zrl\w‘



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU il

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok Kk >

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ AR Dated: Dl\ o\lx N =l B

It is hereby notified that vide High Court Order dated ‘)_G| 12. 2018

Mr. Raj Kumar Kalth :
S/O0 Rachpal Ram

R/O Lane-6, H.No.15, Udheywala nearr KC Law College, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-770/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

—7 -
(Mohammad Yasin Beigh)B \’\ >"g
Joint Registrar (Admn.)

No: S\C)r?)(w\@\fjﬁted: CJ').\ C)\,\'}—\,\ﬁ

A
Copy forwarded to the: ey
1. Principal District & Sessions Judge, Jammu. '5\\\‘/
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5

In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Raj Kumar Kaith, Advocate
...... for information and necessary action.

Joint Registrar (Admn )y B\ % y’l&
==

3|\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counci! under Section 58 of the Advocates Act, 1961)
* kK

PROVISION AL

ENROLLMENT
NOTIFICATION
/D‘C?B Dated: 05—\6\1\%\@&

It is hereby notified that vide High Court Crder dated >9.12.2018

Ms. Rashi Verma
D/O Sham Lal Verma
R/O Ward No.65, Upper Barnai, Village Loharan, Jammu

LS

has been admitted and enrolled as an Advocate on the roilsv of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the vérification of his/her-Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her hame has been entered under

serial No.JK-771/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absoclute/final enrollment as

an Advocate is ordered there before.
. Lk

(Mohammad Yasin Belgh)r‘))\/‘v
Joint Registrar (Admn.)

§0154-¢9 /lf’Dab“d @L\m\\?ﬂ\i =X ]

.!’\]““‘132»\
Copy forwarded to the: S e
1. Principal District & Sessioris Judge, Jammu. 7“‘\"'"
2. Secretary, Bar Council of India, New C2lhi.
3. Manager, Government Press, Jammu for publicaticn in the next issue of

Government Gazette.
4, President Bar Association, J&K High L,ourt Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Ms. Rashi Verma, Advocate
...... for information and necessary action. ,
B . ‘ B - - a ‘ /
Joint Re?}?s‘frar (Admn. )3\’( )

_—

‘»/
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’,.,'-—-«-vﬂ
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3

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \0\

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

* kK
l.
[

PROVIQIO\I AL
l ENROLLMENT

e i

NOTIFICATION

k")f;’f)r Dated: O / ) ,j/ 219

It is hereby notified that vide High Court Order dated 194.12.2013

Mr. Rameshwar Padha

S/0 Pawan Kumar Padha

R/O_Rehal, Tehsil Bishnah, Distt. Jammu

has been admitted and enrolled as an Advocate on the roils of Jammu and
Kashmir Bar Council provisionally for a pericd of one year from the date of
issuance of this notification, subject to the verificaticn of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/ﬁer
character and antecedents from CID. His/her name has been entered under
serial No.JK-772/2018 in the roll of Advocate maintained by this Regisiry.

The renewaliextension of provisional iicenceienrol!ment must be
sought before the date of expiry unless the absolute/iinal enroliment as

an Advocate is ordered there hefore. -
. s ' ‘\ 1 '/-""M:u ’_l y
~ - k/ M‘/’(}:‘/i s !0

(Mohammad Yasin Beigh)
Joint Regastrar (Admn )

No: S oDLY- 5“4)( Dated: A™_ \ 0! 19 f’i’ !

AN
Copy forwarded to the: ’Lﬁu«
1. Principal District & Sessions Ju¢ge, Jammu. o
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubiication in the néxt issue of
Goverrment Gazette. |
4. President Bar Association, J&K High Court Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website. | .
6. My. Rameshwar Padha, Advocate
......Tor information and necessary acticn.

Jg:)nt Regis rar \Admn )3\ ’,}
5( . 5 ,ﬁf ’
57 '%' K“’
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \®

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

PROVISIONAL

ENROLLMENT

NOTIFICATION

\> ok, Dated: _mm

It is hereby notified that vide High Court Order dated 7 93.12.2018

Mr. Rohit Jalotra
S/0 Kanwaljit Jalotra
R/O RanOpur Basti near Holy Cross Convent School, R.S. Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-773/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /

~) ~ /‘ y
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

o o3 U3y 740 Datets_an\ o, Jamy

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu. % \\‘v‘
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Rohit Jalotra, Advocate
...... for information and necessary action. i
1 "///{K'

— -
Joint Registrar (Admn.)g‘/‘ >

o -

“‘\“"'\-—

\
?7)\ i!/




Lo=
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \mm\\g‘ Dated: @l\o\\\%\t\

It is hereby notified that vide High Court Order dated 294.12.2018

Ms. Ritika Choudary
D/O Ramesh Choudary
R/O Barota Camp, P.O Ramgarh, Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-774/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

_//

Tohe 1k
(Mohamma Yasin Belgh)3| 1>-
Joint Registrar (Admn.)

No: SORD 6~ Hr/szated @»\m\\%\q\c;\/ L\

Copy forwarded to the:

1. Principal District & Sessions Judge, Samba. 7"‘\\V

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Samba

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Ritika Choudhary, Advocate
...... for information and necessary action.

—y \/—’ .
Joint Registrar (Admn.)q (-3~ k

T

u\-»r

- 'x\\\‘/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \bo\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

\nq W Dated: O_’)_A_gx_\_}ﬂgr

It is hereby notified that vide High Court Order dated 2-9.12.2018

Mr. Sanjay Kumar
S/O Ram Lal
R/O Jijote, (Glowth), Tehsil & Distt. Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-775/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /

(Mohamma asin Belgh) ”‘)’ ‘&
Joint Registrar (Admn.)

oS LR35 Pated @}ﬁ o\\\%\q\ = L\W\

Copy forwarded to the: ;5.\\1/"

1. Principal District & Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President Bar Association, Bhaderwah.

5 in-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Sanjay Kumar, Advocate
...... for information and necessary action:

Joint Registrar (Admn.) ) ,\3;'\ K
)é\/
=

")\\ W



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \Gg

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Llﬂkg Dated: @D—\e\\'}m\%

It is hereby notified that vide High Court Order dated 2 9.12.2018

Mr. Shrey Sethi
S/O Satya Dev Sethi
R/0O H.No.65-66, Resham Ghar Colony, Jammu

A~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-776/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must bé
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(Mohammad Yasin Beigh)g\
Joint Registrar (Admn.)

No: iﬂj}?%——lo(//L/Dated: - 9/ L

A>K

Copy forwarded to the: 21\1-

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
3} In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Shrey Sethi, Advocate
...... for information and necessary action.

Joint Regis rar (Admn.)g\ A )//[K
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \°

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \"D g Dated: o fl/es //%\ 7

It is hereby notified that vide High Court Order dated 29.12.2018

Ms. Sobya Manzoor

D/O Manzoor Hussain

R/O Kurhad, Tehsil Koteranka, Rajouri

A/P Raipur Bantalab, Raipur Baganitalab, Bantalab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-777/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

- T\
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: S0 Lﬁ"%fwlﬂoated: Ol\ d\%\q\ 97”}\
7 I -

Copy forwarded to the: 3\\\ P

1. Principal District & Sessions Judge, Rajouri/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Rajouri.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6.  Ms. Sobya Manzoor, Advocate -~

...... for information and necessary action.

pretraast

th;’nt Registrar (Admn.) M-

w‘*"';?\\\w”
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% k &

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: | A Dated: 01\0\\\%\ .l

It is hereby notified that vide High Court Order dated 2 9.12.2018

Ms. Sehar Nazir
D/O Nazir Ahmad Sofi
R/O Solina Bazaar, Silk Factory, Srinagar

LS

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-778/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

>
(Mohammad Yasin Belgh)(B\/‘
Joint Registrar (Admn.)

No: &0 503 SI/L’f Dated: Or}]} "l/ %! 7 Wlﬁ)ﬁ:‘i}s

Copy forwarded to the: 251 \\ 1~
1. Principal District & Sessions Judge, Srinagar.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Sehar Nazir, Advocate
...... for information and necessary action.

Joint RegiStrar (Admn.) | | }/‘K
=

A
Fh



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \fbﬁb

(Exercising powers of Bar Councif under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l?}‘)-?, Dated: Ol!dl)%\q\

It is hereby notified that vide High Court Order dated 2 91.12.2018

Ms. Seerat Latief
D/O Mohd Latief Dar
R/O Wanbal, Rawalpora near Railway Track, Chanpora, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Cettificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-779/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: £ 6 So?-/ Q/U/Dated QQ—\ I\%\q\ N

Y
(MohamMn BEIQh)B\

Joint Registrar (Admn.)

\‘ZL};:-«
Copy forwarded to the: v;\\\w
1. Principal District & Sessionis Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President Bar Association, J&K High Court, Srinagar.
3] In-charge N.l.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Seerat Latief, Advocate

...... for information and necessary action.
—~ \/-//-Z
Joint Registrar (Admn.)g [~ )/"

==
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \00\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT
NOTIFICATION

\\'3\\ Qﬁ\ Dated: O FD\\U\\\ '}Tﬂq\

It is hereby notified that vide High Court Order dated 2 .12.2018

Mr. Syed Abid

S/O Syed Rafiq Ahmad

R/O Magam, A/P Neelipora, Handwara

A/P Shah Mohalla, Ahmad Nagar, 90feet road, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-780/2018 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /
\/—»
A \K

)
(Mohammad Yasin Belgh)?)\
Joint Registrar (Admn.)

No: .S o4§P ﬂ?/( Dated: Or)‘ v X%\Q\ ?\%‘}AJ\_M\

Copy forwarded to the: .,,2‘\‘1,;«
1. Principal District & Sessions Judge, Handwara/Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Handwara.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Syed Abid, Advocate
...... for information and necessary action.

S T 1K
Joint Registrar (Admn.) 3\ \ -1 '
(?)Y//L\”’j}ﬂ“
"’/T}i \\L«f



Joint Registrar (Admn.)
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k Kk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /3/8 Dated: _ @3 ) ’Q]‘ft&ﬂ

It is hereby notified that vide High Court Order dated 2.9.12.2018

Mr. Syed Zahoor Ul Islam
S/O Syed Habibullah Shah
R/O Takiya Khurhama (Lolab), Lalpora, Kupwara
has been admitted and enrolled as an Advocate onr the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-781/2018 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(Mohamm asin Beigh)

Joint Registrar (Admn.)
No: S0 L(@L@?Mated O s U \Q X J«\

Copy forwarded to the ;u\ b

1. Principal District & Sessions Judge, Kupwara.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kupwara.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Syed Zahoor Ul Islam, Advocate
...... for information and necessary action.

Ic?mt Regls rar (Admn. )3\ A )/

\A>

\t o

K



: \_\\
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /93/:[1 Dated: o‘liaj,[):olj

It is hereby notified that vide High Court Order dated = <.12.2018

Ms. Shazana Farhat Amin
D/O Sheikh Mohd Amin
R/O Gousia Colony, Bemina, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his’her
character and antecedents from CID. His/her name has been entered under
serial No.JK-782/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolliment must be

souqght before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

~ e
ram \//://])//( K
(Mohammad Yasin Beigh)gl’

Joint Registrar (Admn.)

No: _ S0 1176 ﬁa///fDated: (D)/QJ//%/ 7 X LL“:!’-\-W

Copy forwarded to the: N

1. Principal District & Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Srinagar.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Shahzana Farhat Amin, Advocate
...... for information and necessary action.

-y L// ‘/f/ﬂf
Joint Registrar (Admn.) Q;\ -

(?(/L\;&”

)\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU W

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

[ Dated: @'1“11%\9\

It is hereby notified that vide High Court Order dated 294 =11~ 2013

Mr. Syed Mushtaq Ahmad

S/0 Syed Mohd Nayeem

R/O E/2, Old B.C. Road, Government Qtrs. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-783/2018 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
a

(Mohammad-Yasin Beigh) S\ -\ >
Joint Registrar (Admn.)

No: S0 L{']@-{](g/!ﬂ Dated: of)_(],,/ }% 19 X }b“

Copy forwarded to the:

parees . _ N
1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Syed Mushtaq Ahmad, Advocate
...... for information and necessary action.

..foTr?t Registrar (Admn. )g\ /\)’/f g

q\/L}},,

) -2,1\\1—"'




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ‘?)\g\ Dated: ®l\\°\\‘%\ﬂ

It is hereby notified that vide High Court Order dated > §412.2018

Mr. Sawan Nayyar
S/O Sunil Nayyar
R/O H.No.12, New Rehari, Jammu

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-784/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

//

(Mohamma asin Be|gh)3\/‘)’
Joint Registrar (Admn.)

No: S\O\-! {4~ (:‘?/L' ated: @Mo\\%\q @\ J \
- Y s
-

Copy forwarded to the:

1. Principal District & Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Sawan Nayyar, Advocate
...... for information and necessary action.

k//'V‘”/

anl
Joint Registrar (Admn.)g‘/, )/’{k

S,



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU '\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: (‘5\(1, Dated: O'l\‘_dﬁ% \q'

It is hereby notified that vide High Court Order dated 24~} -2ol3

Mr. Susheel Sharma
S/0 Brij Lal
R/O Baradian, P/O Kharodian, Tehsil & Distt. Udhampur

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaily for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-785/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. _
\ //
- — A AL

(Mohammad Yasin Beigh)
/ Joint Registrar (Admn.)
Nozgoﬁfﬁ*QBZ*/dDated: O'}/\\ o\\

T \")w&ql 6;5'// L\

Copy forwarded to the: /;%;

1. Principal District & Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Udhampur.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

0. Mr. Susheel Sharma, Advocate

...... for information and necessary action.

~ 2T AK
Joint Regiksmt'\dmn.)% 1>

1.\»"‘{.\‘}




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
) kX

e

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \‘B\LE Dated: (’D‘lxgs\ N\

It is hereby notified that vide High Court Order dated 2.9.12.2018

Mr. Sohit Lalhal
S/O Ravinder Kumar
R/O Bani, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-786/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: S\O(S‘f'“S\C/Z/Dated: 01\ \\%\Qz C?Q?/LJ\,@

Copy forwarded to the: ’7\\\v—
1. Principal District & Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on. the
website.

6. Mr. Sohit Lalhal, Advocate
...... for information and necessary action.

o k/\ /_/'3\/\)’«%
Joint Registrar (Admn.)

[y

i



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU N\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Aﬁbug Dated: CD‘)_S o\ \fhgg‘

It is hereby notified that vide High Court Order dated 2 9 ~ |3 - 3—018

Mr. Showkat Ahmad Dar
S/0 Assad Ullah Dar
R/O Batwipa, Bagwanpora, Tehsil Wakura, Distt. Ganderbal

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-787/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

Joint Registrar (Admn.)

No: Soebig- Q;ILﬁDated @'\—\ ol %31 C%L\v:ns

o
Copy forwarded to the: ";\\\\/

1. Principal District & Sessions Judge, Ganderbal.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Ganderbal.
5 In-charge N.L.C. High Court of J&K Jammu for uploadlng on the
website.
6. Mr. Showkat Ahmad Dar, Advocate
...... for information and necessary action.

_, %
Joint Registfar (Admn.) S\~

v




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU A

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

v

No: /%M%L Dated: @D—!o\ 1%\9(

It is hereby notified that vide High Court Order dated ) 4.12.2018

Ms. Shubika Sharma
D/O Vinay Sharma
R/O H.No.11, East Ext. Sec-1A, Trikuta Nagar, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-788/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
B

(Nﬁﬁa‘mma asin Beigh

Joint Registrar (Admn.)

No: g\@é’L‘Q“QZZ’bated: 0’1—\0 ) 9y — J\

N,
Copy forwarded to the: TR
1. Principal District & Sessions Judge, Jammu. M\
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
) In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Shubika Sharma, Advocate
...... for information and necessary action.

Joint RegiStrar (Admn.)g\/
/"\:ﬁr

%) \‘)u



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: \“P'B\% Dated: @”—\\0\‘\%\0%

It is hereby notified that vide High Court Order dated 2.3-12- >\

Mr. Sanveer Singh
S/O Nath Ram _
R/O Thana Dessa, P.O Gai Dessa, Tehsil Bhagwah, Distt. Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-789/2018 in the roll of Advocate maintained by this Registry.

The renewaliextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroilment as

an Advocate is ordered there before.

No: Co6™> /LﬂDated: o”).\ m\\‘f)*\ * %L

P . . ‘3\/\)’/
(Mohammad Yasin Beigh)

Joint Registrar (Admn.)

L)

Copy forwarded to the: ":;,\\ —

1. Principal District & Sessions Judge, Bhaderwah.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Bhaderwah.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Sanveer Singh, Advocate

...... for information and necessary action.
Joint Registrar (Admn.) 2| —\>\&

N



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \\O\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \T"’\\!\‘l_ | Dated: @D—LQXl%XQ‘

It is hereby notified that vide High Court Order dated ?,G\.12.2018

Ms. Sanchi Gupta

D/O Yash Paul Gupta

R/O H.No0.222, Sec-6, Channi Himmat, Jammu

has been~admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-790/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
(Moham 1)

mad Yasin Beigh)
Joint Registrar (Admn.)

No: g\aégo“ﬂ’f:/épDated: C")(\—\To\“\(}&}'ﬁ% % ‘\
n { AN

Copy forwarded to the: i "ﬂ\\v

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Sanchi Gupta, Advocate
...... for information and necessary action.
- - ;
Joint Registrar (Admn.) 3} ~! p % '

=

e




O
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU >

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \B\k\\ Dated: Oﬁ_\\&‘\ﬂ\\é?\,

Itis hereby notified that vide High Court Order dated 4.12.2018

Mr. Shubam Sharma

S/0 Kishore Kumar Sharma

R/O H.No.182, Rani Talab, Digiana, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-791/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. K
M
" - Q\’\ >

(Moham Yasin Beigh)
Joint Registrar (Admn.)

No: ’S\MJD.HJ\’("]LI/ Dated: (Bll \\% \9 e L\,
APy

Copy forwarded to the: 2 \1

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Shubam Sharma, Advocate
...... for information and necessary action.

Jomt ReWmn D \/l )/ K

C/%//, \
,:5«
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' q
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \+

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: \')_f'\ | Dated:‘ O’L\b\\'%\q‘

It is hereby notified that vide High Court Order dated ) 9. 12.2018

Mr. Shubham Gupta

S/O Vipan Gupta

R/O Village Kirpalpur, Tehsil Mandal, Disst. Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-792/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

-~
v’"«‘
Py B

>

~ et
(MohammadYasin Beigh) Q) |
Joint Registrar (Admn.)

No: S0 %»C/f/fbated: A\ @!Sf)@&(\ X L\wv\
//

Copy forwarded to‘the: %\\\V

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Shubham Gupta, Advocate

...... for information and necessary action.
)

- A~
Joint Registrar (Admn.) a) d}/ﬁ&

'L*\W



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU WJ/

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

\D R Dated: omlo\\\%\q

It is hereby notified that vide High Court Order dated 2 4,12.2018

Ms. Swati Choudhary
D/O Inder Singh
R/O Amar Villa, behind BSNL Exchange, Upper Gadi Garh, Jammu’

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-793/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
souqght before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

(MohammacT/asm Belgh)
Joint Registrar (Admn.)

Con Yy éf‘ﬂ/!*/f)ated: CB'BRX o\\%\q\ = J ”:i\—

Copy forwarded to the: ,5\\\ )

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, J&K High Court,Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6.  Ms. Swati Choudhary, Advocate

...... for information and necessary action.

Ty

/""7 \
Joint Registrar (Admn.) A

v\ v



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \iﬁ

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:  \D[Q\ Dated: O\ &\ 5533 Q

It is hereby notified that vide High Court Order dated 29,12.2018

Ms. Supriya Pandita
D/O Ramesh Kumar Pandita
R/0O 51, Extension, Janipur Colony, Jammu

s

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a peiiod of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-794/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

e ,«‘(’Q
\,/"/\ . \ ) \
(Mgham Yasm Belgh)
Joint Registrar (Admn.)

No: T2l -~ S"\\ -f Dated: om\ 0\\%\1 f?// \’“‘1;
Aoy

Copy forwarded to the: —

1. Principal District & Sessions Judge, Jammu. "f"\l Ll
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Associatiori, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Supriya Pandita, Advocate
...... for inforrnation and necessary action.

. _.a"/
oint xm./ Ad f//\ 8
Joint Regdistrar (Ac‘imn) Q

)/ m\ﬁ;&/

"/Zl\ll/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% Kk K

PROVISIONAL

ENROLLMENT

NOTIFICATION
282 pated o’ml}sﬂ\%\ S|

It is hereby notified that vide High Court Order dated ©.9,12.2018

Ms. Sonika Majotra

D/O Bishan Dass

R/O Meslhian, P.O Rattian, Tehsil R.S. Pura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-795/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. / %
b = 3\/‘3’/‘

—:
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: S@ﬁgkgg/,lpmted; 01\‘0\"\‘%\% > — L\//A

Copy forwarded to the: »‘3’/\\\ 5~

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Sonika Majotra, Advocate
...... for information and necessary action.

xﬂ/\ /"
Jomt strar Admn)g\ 1>
= g



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU Wg

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *k

PROVISIONAL

ENROLLMENT

NOTIFICATION

(\()%E Dated: ®D~§QS i{}::}?g

It is hereby notified that vide High Court Order dated 2412.2018

Mr. Sarfraz Ahmed

S/0O Allaha Ditta

R/O Village Chhajla, Tehsil Mankote, Mendhar, Poonch

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of cne year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-796/2018 in the roli of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
. K
5\4

(Mohammad-¥asin Beigh)

/ Joint Registrar (Admn.)
S8 Y69/ pated: o\ n\na\q  F L\M&_

Copy forwarded to the: “Fa\
1. Principal District & Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Poonch.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the

website.
6. Mr. Sarfraz Ahmed, Advocate

...... for information and necessary actiqn. \
| —
~

Joint Registrar (Admn.)r’l\/\’)’ k

e ——. 25 "
C

\f—Bf
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seciion 58 of the Advocates Act, 1961)
* ok ok

PROVISIONAL
 ENROLLMENT

NOTIFICATION

No: 1 ™17 Dated: @[{/0///%[9{

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Sanjeev Kumar
S/O Sh. Durga Dass
R/O Godher Khalsa, P/O Bhambla, Tehsil & Distt. Reasi

-

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-797/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencelenrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

— -
(Mohammad Yasin Beigh)

Joint Registrar (Addmn.)

No: g—//‘”/* Q/LF Dated: 04 ‘Q!‘Q:éxg —= L
l )/\‘:ﬁ,

Copy forwarded to the:

1. Principal District & Sessions Judge, Reasi. “M‘Cl
2. Secretary, Bar Council of India, New Dethi.

3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Reasi.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Sanjeev Kumar, Advocate
...... for information and necessary action.

J"mlq

.

‘el

Joint Registr (Admn.)OL' -

-

t—(‘;l 1

ol
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
&k ok

'PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \T).%\j Dated: 0')_1\@! !%\q\

It is hereby nofified that vide High Court Order dated 25} 12.2018

Ms. Saliqa Sheikh

D/O Masood Ahm@d Sheikh

R/O Passri, Bhaderwah, Doda

A/P 5-A; Lane No.2, Bwani Nagar, Janipur, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-798/2018 in the roll of Advocate maintained by this Registry.

The renewallextensidn of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

\f/
—" A )//‘ K
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: (‘OleJZj’“/L‘PDated: an \5 \f}@)f}‘ C%j

[

Copy forwarded to the: )} >
Principal District & Sessions Judge, Bhaderwah/Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

- Government Gazette.
4. President District Bar Association, Bhaderwah.
5 in-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Saliga Sheikh, Advocate
...... for information and necessary action. .
Joint Registrar (Admn.)’}\/‘ '

L\:j‘x

T\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \¥

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /DR Dated: O‘D_\‘O\\‘%\Ci

It is hereby notified that vide High Court Order dated )%12.2018

Mr. Suveer Sharma

S/0O Ram Saroop Sharma

R/O H.N0;66, W.No.13, Tehsil Haveli, Power House, Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of histher Provisional
/LL.B Degree Cettificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-799/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ,

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: C@&ﬂéJI/UDated @’L\o\\%\q\ c%j

Copy forwarded to the //\: 1
1. Principal District & Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President District Bar Association, Poonch.
5 In-charge N.I.C. High Court of J&K Jammu for uplcading on the
website.
6.  Mr. Suveer Sharma, Advocate
...... for information and necessary action. ’/k
\

>
Joint Re&?\ra/réAdmn ) 2 -\

\.,
’;,\\\ Ll



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \Q/O\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K ok

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: / 286 Dated: _ O D—\ 0\ \%\q\

It is hereby notified that vide High Court Order dated >.9,12.2018

Mr. Sumit Khajuria
S/O Kuldeep Khajuria
R/O 57, Keran Ban Talab, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-800/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

— - \/J
(Mohamm asin Beigh
Joint Registrar (Admn.)

No: < 0282-%7 ,L‘l@ated: O’i\n\ 2\ L

Ao

)g\/\')f\&

Copy forwarded to the

1. Principal District & Sessions Judge, Jammu p\
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Sumit Khajuria, Advocate
...... for information and necessary action.

oy
Joint Reg r (Admn.) 0\’“/ (

e

\.,j\
7,\\ \ 1/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \%°

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok R

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \'3__%{} Dated: OL\‘O\\\%\Q\‘

It is hereby notified that vide High Court Order dated ')_112.2018

Ms. Shabnam Singh

D/O Raj Singh

R/O Ward No.15, Patel Nagar near J&K Bank, Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notfification, subject to the verification of histher Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-801/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
4 AL

— - \/\ >
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)
No: S ox%3-9 3//‘1/ Dated: CD'L\ o\\ %\""\ =% L
I \ \ \v’\h
Copy forwarded to the: “’;;\\,_/

1. Principal District & Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Kathua.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Shabnam Singh, Advocate
...... for information and necessary action.

~

. Y sl v
Joint Registrar (Admn,) 317! > 1K
7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \‘}\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ﬁ')_%% Dated: 0‘3_\‘0\&\%\(\1‘

It is hereby notified that vide High Court Order dated > <4,12.2018

Mr. Shahzada Saleem
S/0 Mohd Shafi Shah
R/O Gulshan Colony Allochi Bagh, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-802/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: g\C’!)-o/(f*(}lgl/iﬂlated: bﬁ-\ro\ \’}n\q\\ = ]

Copy forwarded to the:
1.
2.
3.

4.
5

(I\Wc-)?lammad Yasin Beigh)g‘ 1>~
Joint Registrar (Admn.)

Y

Princi L . . .'771\)1’/
rincipal District & Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President Bar Association, J&K High Court, Srinagar.

In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

Mr. Shahzada Saleem, Advocate

...... for information and necessary action. /
=K

Jomt Regustrarf(Admn )



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \Cg)/

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk Xk

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _A\DR A Dated: _ O 5——\0 \\\%\ 4

It is hereby notified that vide High Court Order dated 2.9,12.2018

Mr. Tajamul Nayeem
S/O Ab Rashid Bhat
R/O Khana Gund, New Colony, Aripal, Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-803/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there hefore. /k
[N - '/\

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: SOBOO*Y/L-F Dated: O’l\O\ ‘%\"h %L\
AN (—‘:j}

7

Copy forwarded to the:

2\

1. Principal District & Sessions Judge, Pulwama. #\

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Pulwama.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Tajamul Nayeem, Advocate
...... for information and necessary action.

\

e :
Joint Registrar (Admn.)

'/’;\T\ 'l



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \‘;}

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: '\')_QQ Dated: QD—\G\ \l%\ﬂ

It is hereby notified that vide High Court Order dated2 4, 12.2018

Ms. Tasleem Bano

D/O Sadiq Ali

R/O Mali‘}( Market, Channi Rama, Shanker Nagar, Jammu

has been admitted and enrolied as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
sertial No.JK-804/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
— = 0\/\)//‘K

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: Sozoe~tt);;fbated: 03—\0\ PN JA%W

Copy forwarded to the: ,ﬂ-«-‘-;‘\‘v;
1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. ,

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J & K High Court, Jammu.
5 In-charge N.L.C. High Court of J&K Jammu for uploading on the
website.
6. Ms. Tasleem Bano, Advocate
...... for information and necessary action.

T T
nt Regisfrar ( n.)g‘/' )//}

I\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \‘)—g\\ Dated: 03—\ 0\\\‘)—5\‘1

It is hereby notified that vide High Court Order dated 29.12.2018

Mr. Ummar Ayoub Qazi
S/O Mohd Ayoub Qazi
R/O W.Novu.5, Mohalla Gazian, Dara Dullian, Tchsil Haveli, Distt. Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-805/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
/

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: _ & O”%\'L—\W)ngated: ®')—\,o\‘\\%\ﬁk c;arkj

,\\w,\
Copy forwarded to the:
1. Principal District & Sessions Judge, Poonch. "?‘\\P‘/
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President District Bar Association, Poonch.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Ummar Ayoub Qazi, Advocate
...... for information and necessary action. .

\f/
Joint Remn.) a\id )//[ g
= |y
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

i ENROLLMENT

NOTIFICATION

No: \%\\% Dated: O%\u\\%\o\

It is hereby notified that vide High Court Order dated 12.2018

Mr. Urgain Dorjay

S/O Tundup Paljor

R/O Urfi Plpltmg, Tehsil Zanskar, Distt. Kalgll
A/P Talab Tillo, Shanker Vihar, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-806/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. ‘
— - o)

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: Lo @§3“33’//Dated: 0%\8\}1%\%\ 2% \\
Copy forwarded to/the: /,:ﬁ\.\ 9

\
1. Principal District & Sessions Judge, Kargil/Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Kargil.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Urgain Dorjay, Advocate
...... for information and necessary action.

Jomt Reg rar

(Admn )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \(;

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: / D 99 Dated: O l\‘ 6\\\%\\0\

It is hereby notified that vide High Court Order dated 12.2018

Ms. Ujala Tabassum

D/O Shabir Ahmed

R/O V.P.O, Sialna, Tehsil Ramkot, Distt. Kathua

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one—year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-807/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
\/'/‘K

gl’i)//

~
(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

No: SO633(5-23 /Z'/Dated: 8] o C?%/ j‘\w‘

Copy forwarded to the: @\,\\l/

1. Principal District & Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Kathua.

5 In-charge N.l.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Ujala Tabassum, Advocate

...... for information and necessary action. . ‘
—

. _ ~ 1
J/o?ntReglstrar(Admn.)g\ 1> g
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \&

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: L%\ D . Dated: & B—ﬁ\\ X'}m\ q\'

It is hereby notified that vide High Court Order dated 2.9,12.2018

Myr. Vaasu Vilakshan Pachnanda

S/O Upender Kumar Pachnanda

R/O H.No0.408, Sector-5, Channi Himmat, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notfification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-808/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licencel/enroliment must be
sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before. /'

-~
— . -~ ¥ >
(Mohamm asin Belgh)fb
Joint Registrar (Admn.)

No: g\ﬂu\’w“(d\f/H/Dated: 6’1\‘ ‘%\91 Q%L
Copy forwarded to the: /\ifb

1. Principal District & Sessions Judge, Jammu. ’?pl\\""’
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President Bar Association, J&K High Court, Jammu
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Vaasu Vilakshan Pachnanda, Advocate
...... for information and necessary action.
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b
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \&

(Exercising powers of Bar Councif under Section 58 of the Advocates Act, 1961)
* K *

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \rb\\ Dated: O l\ \\"}—s\“‘l

It is hereby notified that vide High Court Order dated 291.12.2018

Mr. Vipul Sharma
S/O Kulbhushan Sharma
R/O H.No.106, Padha Street, Purani Mandi, Jammu

-~

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK-809/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: Co t( 34 "'3?/L/Dated: O'L\ \\T = \G > e J

(Mohammad Yasin Beigh)g‘

Joint Registrar (Admn.)

’ dpy
Copy forwarded to the: ' "";:\\W:,
1. Principal District & Sessions Judge, Jammu. -
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President Bar Association, J&K High Court, Jammu.
5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
6. Mr. Vipul Sharma, Advocate

...... for information and necessary action.
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(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% kK

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: \ %Q”‘?F Dated: @ '5\‘0 \\r% \q

It is hereby natified that vide High Court Order dated dated 12.2018

Ms. Versha Anthal

D/O Deepak Chand

R/O Ladhwal House, Batote, Ramban

A/P Sec.3, H.No.4, Pandoka Colony, Plaoura, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK-810/2018 in the roll of Advocate maintained by this Registry.
The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before,

. 19
—-
(Mohammad Yasin Belgh) 0)/0

_ Joint Registrar (Admn.)
No: _So §47- S“ﬂ//ﬂDated: a | o\\\ No\e T J;%
rwarded to > W

1. Principal District & Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President Bar Association, J&K High Court, Jammu.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Ms. Versha Anthal, Advocate
...... for information and necessary action.

Copy forwarded to the:

- S

/
Joint Registrar (Admn.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

\ ™\ o Dated: _ & 'l—\ 0 \\\%\ 9‘\

It is hereby notified that vide High Court Order dated 3<3,12.2018

Mr. Vishal Kumar
S/O Varinder Kumar Bhagat
R/O P.O Nodi Nala, Indrala, Tehsil Tathri, Distt. Doda

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-811/2018 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

~—. /b\ \
(Mohammad Yasin Belgh)
Joint Registrar (Admn.)

No: So {!2 \9'“3:;‘ é/Dated: @\A\ b\\\%\Q’\\ (%’LL'DM

Copy forwarded to the: "";;\ -

1. Principal District & Sessions Judge, Bhaderwah. '

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President District Bar Association, Doda.

5 In-charge N.I.C. High Court of J&K Jammu for uploading on the
website.

6. Mr. Vishal Kumar, Advocate

...... for information and necessary action.

Joint Regtstrar (Admn.)n\\~| >

=54



\
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU \B\

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION

&‘3\ D q\ Dated: O D——\‘O\\\ N\ j

It is hereby notified that vide High Court Order dated 24.12.2018

Mr. Vikas Badhoria
S/O Shobha Ram
R/O Village Amowal, TehsilVijaypur, Distt. Samba

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-812/2018 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be
souqht before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
. ,/%/\Z

(Mohammad Yasin Beigh)

Joint Registrar (Admn.)
No: gOQ 22—~>7fo6 ted: __ @®N SQSSQQ =
ate \ 3( ]~\-—1\

Copy forwarded to the:

*. Principal District & Sessions Judge Samba. 3\\“/
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Samba.
5 in-charge N.I.C. High Court of J&K Jammu for uploading on the
website.
Mr. Vikas Badhoria, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

W

NOTIFICATION
No: j% 0P Dated: O ')-\ o\ !\%[‘7

It is hereby notified that vide High Court Order dated Dﬂn 12.2018

Mr. Yaweer Ali Mir
S/O Gh. Hussan Mir
R/O Patwaw, Budgam

has been admitted and enroiled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-813/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be
sought before the date of expiry unless the absolute/final enroliment as
an Advocate is ordered there before.

f/g

(Mohammad Yasin Beigh)
Joint Registrar (Admn.)

- ol b0y LPDated P! ?/%/Lf\:g,

Copy forwarded to the: ,%\\\w

1. Principal District & Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President District Bar Association, Budgam.
3) In-charge N.I.C. ngh Court of J&K Jammu for uploading on the
website.
6. Mr. Yaweer Ali Mir, Advocate
...... for information and necessary actign.
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Joint Registrar (Admn.) |~

D=
%

';7(\\41./

Nl

u/ \K



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
. * k *

PROVISIONAL

NROLLMLNT

NOTIFICATION

No:_\™ 07  Dated: Cb‘l]} Al } VENTe

It is hereby notified that vide High Court Order dated 2 4,12.2018

Mr. Zeeshan Tariq
S/O Mohd Tariq Malik
R/O Daraba Juzvi, P.O Samoi, Tehsil Surankote, Distt. Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-814/2018 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisionél licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.

I

_‘,.—'

(Mohamm Yasin Belgh)g\"’ 3’
Joint Registrar (Admn.)

No: g‘ol{lo-rg’/éﬂ Dated: @&\o\\%\q = wa

Copy forwarded to the: "2 \. >

1. Principal District & Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President District Bar Association, Poonch.

5 In-charge N.I.C. ngh Court of J&K Jammu for uploadlnq on the
website.

6. Mr. Zeeshan Tariq, Advocate
...... for information and necessary action.
———y " \ x/—’\ ’/M
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